1525 Motion on
14.42 hrs.
COMMITTEE ON PRIVATE MEM-

BERS’ BILLS AND RESOLUTIONS
THIRTY-THIRD REPORT
Shri Krishnamoorthy Rao: I beg to
present the Thirty-third Report of the
Committee on Private Members’ Bills
and Resolutions,

ESTIMATES COMMITTEE
FORTY-THIRD REPORT

Shri A, C. Guha: I beg to present
the Forty-third Report of the Esti-
mates Committee on the Ministry of
Railways—Northeast Frontier Rail-
way.

MOTION ON ADDRESS BY THE
VICE-PRESIDENT DISCHARGING
THE FUNCTIONS OF THE
PRESIDENT—Contd.

Mr, Speaker: We shall now take up
further consideration of the following
motion moved by Shri Sachindra
Chaudhuri and seconded by Shrimati
Subhadra Joshi on the 13th February,
1964, namely: —

“That an Address be presented
to the Vice President discharging
the functions of the President in
the following terms:.—

‘That the Members of Lok Sabha
assembled in this Session are
deeply grateful to the Vice
President discharging the
functions of the President for
the Address which he has been
pleased to deliver to both
Houses of Parliament assembl-

ed together on the 10th
February, 1964.”
Shrimati Renu Chakravartty (Bar-

rackpore): May we know when the
debate is to end and when the Home
Minister is t~ reply?

Mr, Speaker: There are 2.55 hours
left.

FEBRUARY 19, 1964 Address by the Vice- 1526

President discharging
the functions of the
President

Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, I request you to ex-
tend it by one hour.

Shri Surendranath Dwivedy (Ken-
drapara): Kindly extend it by some
time,

The  Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
The Home Minister has to reply in
the other House also. The time has
been fixed there, that is, tomorrow
morning and. therefore, we must con-
clude this today.

Mr, Speaker: They are demanding
that he might reply at the end of the
day. This whole day today might be
spent on this debate and no other busi-
ness may be taken up today. The
Minister’s reply should be concluded
today. This is their desire.

Shri Satya Narayan Sinha: I have
no objection. We agree to that.

Shrimati Renu Chakravartty:
Minister might reply at 4 O’clock.

The

Mr. Speaker: Is there any idea as
to how much time he will take, whe-
ther an hour or more than that?

Shri Satya Narayan Sinha: At least
an hour he must require.

It he is called at 4 O’clock, I think
it would be all right.

Mr. Speaker: I would be calling

the Home Minister at 15.45 hrs. Shri
Lal Bahadur Shastri.
/ The Minister without Portfolio
/ (Shri Lal Bahadur Shastri): Mr.

Speaker, Sir, there has been a lengthy
debate on the Vice-President’s Address
in this. House and many important
matters have been raised both national
as well 2¢ international. T do not
want to take much time of the House
on national problems as my colleague
the Home Minister would be dealing
with them.

Sir, I shall have to refer to some of
the matters concerning external affairs.
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It is but natural that we in this coun-
try have taken interest ang our notice
was especially drawn towards delibe-
rations in the Security Council.
The Security Council took up the
matter of Kashmir and in spite of our
protests that it was hardly necessary
for the Security Council to consider
the question of Kashmir at the pre-
sent moment, it was ultimately decid-
ed that there should be a discussiorn.
I know that the speech made by Sir
Patrick Dean has created a future in
our country and the serious note
taken by the Members of Parliament
as well as by people outside is only
just and fair. I do not want to deal
much with his speech now as the
Security Council has adjourned.
However, we have to consider the
reasons for the kind of speech Sir
Patrick Dean made. As far as I can
judge—and I am prepared to consider
his approach  philosophically—there
are two main reasons on account of
which the UX. representative was
unable to take a dispassionate view.
The first is, they are members of
SEATO—UK. and Pakistan—and they
have entered into a military alliance.
UK, therefore, finds herself in a posi-
tion not to take an independent view.
It must side with their allies.

N e qeAmw  (TEEER)
T FTHAGT F1 faar a1 w4 7
T O gw ?

Shri Lal Bahadur Shastri: And, as
I said, if we consider their approach
with some sympathy, o6ne can some-
what appreciate that approach, whe-
ther we agree with it or do not agree
with it at all....

Shrimati Renu ChaKravartty: Why
should we appreciatg it?

Shri Lal Bahadur Shastri: Not you.
Purely theoretically, philosophically,
as I said, you might, but as I said in
the beginning, the whole country....

Mr. Speaker: She wants that the

word should not be ‘appreciate’, but
it should be ‘understand’.
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Shri Lal Bahadur Shastri; All right.
I accept her amecndment.

Shrimati Renu Chakravartty: I
have not understood that either. We
are also members of the Common-
wealth. That tie is not there. The
tie of the SEATO is there.

o TW AAGT Afgm (Fams ) :
FeqE AEIET, AT AT G A feel
¥are & fau 7 a8 #80 ¢ oA
ag fe<t § 9, @ AEe saEr W%
a9 1

Y AT agrgT A 5 a1 e
¥ ST ST 99 €, F710F 7 AT
TAA AG ST | AfEs §, qAAr
mmﬂﬁﬁ; .. (nterruptions)

Mr. Speaker: Order, order, Let the
Minister proceed as he desires.

st sifwe W q@ (FeT)
g B Rl F @1 0 aer oS
HAA F AT wwy €

sft @ (I|]EEA) - A q=Y
ST 29 T HAAT FT GG § |

He is addressing the Britisi.

R} T TETET T ;& At o
E’ﬁﬁ;mmqﬁglﬁﬁ}
sﬁ'@' g WWGTE | (Interruptions)

Shri Swell (Assam—Autonomous
districts): He should speak both in
English and Hindi.

oW WEIRW © 3¥ a9 gW IF
wE ¥ AT

o TR wARET Wfgar : wewr
wEied, & 1o Tw 1 g I g 5 aw
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[ BTe M7 waRR wirfgar ]
adE 71 1 fedr § zwfaq e
el § 5 g A @ ow @ E
1. ST AT AT TG & @ S

Shri Swell: He can speak in Hindi
first. But we can request him to
speak in English also.

Mr. Speaker: Any language that he
chooses himself.

it W wgm qesw ()
HEUF HEIEH, WA WA S o
s fufs & grey ¥ gue @
® 3 @ 3¢ faae @er 77w 5 @
S =y §i @ & AT G &
T g, T g § A ag W E
amrr faaet & sfaga €1

TF A wgem g sfagd
g 2

QR WEET © AT WA T
are )

To TW wHET wifgan : geear #
qE & & Fig qehar § e 7 o<t aEailT

The Minister of Finance (Shri T. T.
Krishnamachari): May 1 submit
“appreciate’ is quite correct and ‘ap-
preciate’ does not mean that we ap-
prove.

Shrimati Renu Chakravartty: Shri
T. T. Krishnamachari may appreciate
it. but we do not appreciate it.

Mr, Speaker:
means ‘understand’.

‘Appreciate’ also

Shri Lal Bahadur Shastri: I do not
claim to know much English but I can
understand the implications of the
word ‘appreciate’. At least, I know
that much. 1 used that word deli-
berately and purposely and I think I
am not wrong.
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I am also prepared to concede that
Dr. Ram Manohar Lohia knows much
more English than I

o TN RAGY fgan : ¥ @
g 2 B Y, veaw wERy, AW A
& Aqa femr £

wUw Wgew ¥ a1 g 0F A
dra F fau fa g #ifs § s g
TR T A AT | gE A A S
T TETgT TEAR FET AMfgy W
IAF AR fF F W @

TTo T wFgT wifgan : & @
AR Fg 99 g F 78 w0 ) wev
g AT owmowr & g oA ®
g fem &

= YA AFT qUST ;AT wT
(Fewerwr)

TR WERT . AT U GAIRT
T|E T A H A T, Jae A
agd § == SR ?

Shri Lal Bahadur Shastri; Now, I
might proceed further. I would like
to say, as I was saying, that there are
two main reasons on account of which
the British delegate took up that atti-
tude. And I have dealt with one.
The other is because the present rul-
ing party in UK still continues to
think in old terms and in old ways.
The ruling party has always felt that
Kashmir should go over to Pakistan.
They have been thinking in that way—
they may not say it—because they
have the feeling that the Jammu and
Kashmir State could easily be divided
into two, the Muslim majority part
going over to Pakistan and the Hindu
majority part going over to India.
They think that it is an easy division,
just a division of two territories. But
they do not visualise the consequen-
ces, the true consequences of these
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-

steps. It is not merely a ques ion of
division of two territories. The impli-
cations, as I said, are much more
complex. In spite of the fact that
the  Britishers say that they are
non-communal, and they are, and they
believe in a secular kind of State,
yet, they have never given thought to
what has been happening or what has
happened in Pakistan™ and how the
minorities have been dealt with in
that country.

The question of accession of Kash-
mir has been dealt with or has been
referred to by many Members of this
House. I must pay my compliments
to Shri Krishna Menon who spoke at
length on this matter. He has said
in his speech that in so far as the legal
accession of Kashmir with India is
concerned, it is final and complete.
So, we stand on that Dbasis. It is
quite clear that the Government of
India have nothing to say further on
that matter.

" But it is unfortunate that 4 reference
was made by Sir Patrick Dean on this
aspect of the problem. It is true that
I have gone through the full text of
the speech of Sir Patrick Dean. It
was given to me by the High Commis-
sioner of UK, and I have gone through
it. I am prepared to admit that he
has not said so in so many words, and
yet the implications are such that if
one will read through it, one can easi-
ly interpret it in that way. I am also
prepared to admit that he had said
something in his speech on communal
harmony etc. It was a brief reference,
but it is regrettable that the Security
Council or the members who took part
in the discussions did not put the first
question first. At the moment, when
there were communal riots in Pakis-
tan, when there was terrible commu-
nal frenzy and killings were taking
place, it was the duty of the members
of the Security Council to have consi-
dered that matter first, and how to
bring about communal harmony and
communal peace in Pakistan and in
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Calcutta or some other areas where
communal trouble broke out in our
country. As I said, the Security Coun-
cil did not pay any attention to that,
and instead of giving high priority to
that question, they started discussing
on Kashmir.

I might add with your permission
that my feeling is that the discussion,
in the Security Council, of the Kash-
mir question led to or considerably
increased the bitterness in Pakistan
and in our country, and instead of,
as I said, keeping peace in both the
countries, the discussions in the Secu-
rity Council have led to further trou-
bles; it might be that some countries
might be interested, or I would not
say ‘some’ but at least Pakistan which
has really no case in regard to Kash-
mir ‘hought that if some (;-:uble is
created in India or in some form in
Pakistan, it may lead to repercus-
sions which might go against the stand
of India. In their judgment, the Se-
curity Council considered or thought
it proper to consider this matter, but,
however, it has now ended.

Shri. Ranga; Ended or adjourned?

Shri Lal Bahadur Shastri: Ended
in the sense that at least for the time
being it has ended. One docs not
know; Pakistan might like to raise it
again. However, for the time being,
the Security Council has adjourned.
and I think that the Security Council
hag ultimately taken the right deci-
sion. The Security Council has to
consider, whenever it wants to consi-
der the matter, whether they will do
or not, the best thing for them would
be not to do so. because in this matter
it is only direct talks which can help
in evolving something which would
bring about some kind of settlement,
But nothing can come in the way of,
or touch, our sovereignty or our full
rights over these territories and areas.

However, I want to a8dq that two
facts must be considered by the mem-
bers of the Security Council. While
they discuss about plebiscite etc., they
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are apt to forge: that the Security
Council themselves had declared
Pakistan as aggressor, and when the
Security Council themselves had ac-
cepted Pakistan as aggressor, they
shoulq first ask Pakistan to vacate the
occupied territories. Unfortunately,
they do not do it; and perhaps they
do not think of it at all; and on the
other hand, ask us to hold a plebis-
cite. Plebiscite and vacation, in a
sense, go together, and if there s
going to be no vacation, the question
of plebiscite should never arise. If
the matter is discussed or considered
in this context, I have no doubt the
Security Council will be able to ar-
rive a* a correct decision.

13.00 hrs,

As 1 said just now, it does not
mean that we are hot prepared to
meet and discuss. But we certainly
do not want any kind of intervention
from outside. We want to make a sin-
cere effort, if possible, if Pakistan
agrees, to solve our dispute or the
problem concerning Kashmir. But the
success of it more or less depends on
direct talks and discussions.

As regards China, it Has been said
that the aggression on our borders
has not been vacated. Shri-Mahatab
said that the emergency should not
become, more or less, a normal affair.
1 agree that there is a stalemate and
no progress has been made since the
Colompo proposals were put up. As
the House will remember, China had
agreed to the Colombo proposals—in
fact, a statement was made at that
time that China had accepted them
without any reservations: It is quite
clear that they have gone back on
their assurances and have almost
negatived the Colombo proposals in
action.

The position remains the same. 1
know some of us get impatient. But
that would be diplomatically wrong.
India has taken a moral stand, and
we should stick to it. If the House
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wil] allow me to do so, I might put
it to the Holse or to hon, Members a
major question: whether we want
war or peace? I know how strongly
we feel against the Chinese aggres-
sion. Every young man and
woman in this country was touched to
the quick and spoke with one voice
to resist the Chinese aggression. This
spirit is still there and should be
there. However, ] feel that in human
affairs, one cannot always take a com-
pletaly rigid and fixed view. The
point is, is there any other alternative
to violent conflict?

Our Prime Minister has already
talked of referring the matter to the
International Court. He had also sug-
gested that the matter could be re-
ferred to arbitration. The House will
remember that both the Houses had
approved of these when the Prime
Minister had made those suggsstions.
If we think only in terms of war, then
there is hardly much point in making
these suggestions. I know the House
will generally agree that India will
always like to avoid any kind of con-
flagration, any kind of step which
would 'ead to a major conflict.

Shri Tyagi: But not at the cost of
our territory.

Shri Lal Bahadur Shastri: Let him
kindly listen to me.
Shri Hari Vishnu Kamath: Peace

with honour.

Shri Lal Bahadur Shastri: Therefore,
I say that the door for discussion and
negotiations should never be closed.
But no one in this country, and
especially those in power, can con-
ceive of any kind of negotiations or
discussions which will not be in con-
sonance with the dignity and honour
of our country.

What T wanted to suggest was only
this, that there is no point in leaving
these things in suspense for a long
time, whether it is Pakistan or China,
If it hangs fire for a long time to
come, it does not serve the interest of
either one cpuntry or the other.
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I have merely put it to the House.
I only want that the House might give
thought to it. We have to take a
realistic and practical view of things.
But as I said, it is an exceedingly
delicate and difficult matter. It is not
for me to make any suggestion. But
if Parliament wants that a major con-
flict or war etc. has to be avoided, it
might give thought to the alternative
aspect of the matter or to the other
side of the picture.

As regards the attitude of China, of
course, they say so many things. But
the way they have been behaving
creates suspicion and doubts in our
minds. The kind-of build-up they
have made on our borders is full of
dangers. Therefore, when I say this,
1 do not forget the fact that our coun-
try has to build up its defence
strength. We are faced with an enemy
which is a very mighty military power
today. It is armed to the teeth. So
India must build up her defence
strength. We must become militarily
strong, so that if any critical situation
arises, we can meet them on our fron-
tiers, we can meet them in the battle-
field and meet them successfully.

¥o T wAlg Sfgar : gg w7

&7 ?

it g fag (o)
4|

woow WgRa o ¥ T gE
g o

Shri Lal Bahadur Shastri; This pro-
cess is, no doubt, a slow process. Of
course, we are in the thick of it. The
defence department and the Govern-
ment of India as a whole is doing its
best to build up our defence
strength. But one could not suggest
that it could be achieved ir about
a year’s time or so. Of course, we
are making progress every day. The
point is that we have to go ahead

NI LI Y
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with our work vigorously. And ye$,
we will have to show some patience.

Shri Mahatab suggested that the
emergency may not become a normal
affair of the people of our country.
We do not want to do it, and it should
not be the attitude of our people if
things take time. However, we must
realise the fact that these prepara-
tions have to proceed steadily and we
should try to reach a certain target
as early as possible. For example, it
is not in the case of our country alone
that China has behaved in this man-
ner. Even with Russia, the Chinese
have claimed quite a bit of their ter-
ritory on the frontiers between Russia
and China.

Shri Hem Barua: That is our conso-
lation.

Shri Lal Bahadur Shastri: Not con-
solation, but you have to see things in
the correct perspective. After the
establishment of the People’s Re-
public of China, Russia had with-
drawn its border guards and forces
along the long frontier wi‘h China,
and yet, as a Russian statement poin-
ted out, there have been no fewer
than 5,000 border violations by China.
Sometimes during the Question Hour,
questions are asked here abour our
frontier troubles, border troubles
between Pakistan and India. This
is not something new to our country.
I was surprised to read that there
had been no less than 5,000 border
violations by China on the Russian
frontiers.

Shri Hari Vishnu Kamath: Have
Russian soldiers been killed also?

Shri Lal Bahadur Shastri: I do
not know the details, but it is not
impossible.

Shri U. M. Trivedi (Mandsaur):
Have they been killed? That is the
point. Not one has been killed.

Shri Lal Bahadur Shastri: I do not
know. If the hon. Member knows
it
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Shri U. M. Trivedi: None of the
papers have said anything about
killing.

Shri Lal Bahadur Shastri: I wonder
if the hon. Member had seen this
s'atement that there were 5,000 viola-
tions.

Shri U, M. Trivedi: Violations have
been mentioned, but killing has not
been mentioned.

o TW wARGY Afgar: =& A
qg® &1 T Fi AHT A AT A¥
Dr M. S. Aney (Nagpur): Violation
is one thing, occupation is another. Is

Russian territory actually occupied by
- the Chinese today?

Mo TW AAET wifgan : agr =9
fergeam %t ot S & A, e areT
grar @ |

&t TS agIgR A oW wW
forar & &0

o T AT Mfgmr - A a@ &
GG

ot W qggT e o owi
wafar #i7 wm fax & - S
93T Of T €9 F FoA § TR R )

To TW wAlge wfgatr : F&q
SdEmes aF o faar 4v

Shri Lal Bahadur Shastri: I have
said that this is not wholly uncom-
mon, and if a poweful country like
Russia can put up with these things
for some time, we have also to take
a lesson from them.

Shri Ranga:
cousins;
they know how to
eother.

Both of them are
they are communists, and
deal with each
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Shri Hem Barua: I did not expect

this at least from Shri Shastri. This
is very unconvincing.
Shri Lal Bahadur Shastri: I have

not suggested. . .

Shri U. M. Trivedi: That consolation
is there.

Shri Hem Barua: He says that
when a strong country like Russia has
to put up with this, we have to. For-
tunately, he did not say we who are
weak (Interruptions).

Mr. Speaker: Will he be allowed to
proceed? Whether this is an argu-
ment or not, he has a right to speak
and address the House.

Shri Lal Bahadur Shastri: I am not
in the habit of. . .

Shri Hari Vishnu Kamath: The point
is: has China invaded Russia as she
has invaded India?

Shri Lal Bahadur Shastri: 1 was
merely reierring to the role of China.
The point is this. The House has to
appreciate that aspect of the problem,
what kind of attitude China has. 1
was merely referring to that, and
pointing out that if they could do this
in the case of a friendly country like
Russia, a powerful country, they could
do the same or much worse things
with others. I am not suggesting that
we have to adopt a particular attitude,
or Russia’s attitude. That is a diffe-
rent matter. There is no comparison
between the military strength of
Russia and that of India. A country
which is strong can put up with it.
If the hon. Member wants to say that
a strong country like Russia might, but
that India should not do that, .

Shri Ranga: Our country has
invaded, our territory has
occupied.

Shri Lal Bahadur Shastri: Anyhow,
I shall now refer to another matter,
and it is about the communal riots in
East Pakistan. Much has been said

been
been
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in this House in regard to these riots,
and 1 do not want to cover the same
ground again. However, during this
period, even during the last week or
ten days, we -wrote to our Deputy
High Commissioner to take up the
matter further with the Pakistan
Government. We wanted that some
of our officers there should be allow-
ed to visit the riot-affected areas and
meet the minority community there.
We said we were prepared to give the
same freedom we would give permis-
sion to their officers in India to go
round and see things for themselves.

Shri Hem Barua: They have already
gone round.

Shri Lal Bahadur Shastri: I know
that, but if the hon. Member does not
want that they should go again if
they want. . . .

Shri Tridib Kumar Chaudhuri
(Berhampur): I am merely objecting
that the Pakistan Government. . .

Shri Lal Bahadur Shastri: Will the
hon. Member kindly resume his seat,
and try to understand what I am say-
ing? T am merely =ayving that in case
they allow our officers to go now. we
wiil have no objection to their officers
going again. What is his point? Why
should the hon, Member object, as if
T have no feelings for the minorities
in East Pakistan or as if I wish to
give a special helping hand to
Pakistan?

Shri Tridib Kumar Chaudhuri: I was
only trying to point out. . .

Mr. Speaker: He is not giving way.
The hon. Member may kindly resume
his seat and not intervene.

Shri Lal Bahadur Shastri: At this
rate, it would become impossible for
me to speak, if the hon. Members in-
terrupt in this way.

Shri Hem Barua: But interruptions
help you.

Shri Lal Bahadur Shastri: I do not
mind interruptions, but. . . .
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Shri Hem Barua:
sharpen your tongue.

Interruptions

Shri Lal Bahadur Shastri: But in
spite of that suggestion. the Pakistan
Government has totally refused it.
They have said that they are not in
favour of our officers going round to
the affected areas.

Shri Tyagi: The Home Minister the
other day announced on the floor of
the House that our officers there were
free to go, as their officers were free
to go here. That is the statement
magde on the floor of the House.

Shri Lal Bahadur Shastri: So far as
East Pakistan is concerned, I know
that it was only in Dacca that they
were allowed to go, but in other areas
they were never allowed to go in East
Pakistan. This may have been said
by the Home Minister also.

s A et (faeei)
gar fedt g sfeee s W
T 97 gFy & oar g A § o ?

Shri Lal Bahadur Shastri: I was not
prescn. when Shri Badrudduja made
his sprech. I am told he was very
angry. and perhaps he is one who gets
easily upsct. I do not want to say
much myself but I would like, with
your permission, to quote some of the
comments made in the Pakistani news-

papers on what happened in East
Pakistan.
Ittefaq, Dacca, writes: ‘Pakistan’s

Image Tarnished”, and says:

“Any decent citizen of Pakistan
would be saddened and ashamed
by these incidents. It is natural
that there should be concern
among the Pakistani people over
the theft of the Holy Prophet’s
relic in Hazratbal. But those who
have created internal discontent,
disorder and riots on the pretext
of this jncident, are not motivat-
ed by religion nor are they well-
wishers of Pakistan.”
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Sangbad, another paper, published
an item en‘itled “Communal Elements
Must be Checked”, and criticised
“reactionary circles” for inciting
communal passions over the Hazratbal
incident resulting in the Khulna riots.
It says: 2 ,

“The reactionaries did not feel
pangs of conscience in using this
terrible, weapon in their own in-
terests. The Hazratbal incident is
deplorable. It has naturally upset
the simple religious-minded peo-
pie in both countries.”

“‘But we feel even more upset
over the manner in which some
well-known elements are inciting
communalism by raising the slo-
gan tha' Islam and Muslims are
in danger.”

The Pakistan Observer, Dacca, in an
item entitled “Enemies of Peace”,
says that while condemning the un-
desirable repercussions already seen
here, “We strongly condemn what
hag happened in Khulna, We con-
demn violence as a means of reprisal.”
The Morning News Dacca, dated
January 12th in an item entitled “Edi-
ters’ Appeal for Peace” referred to a
joint statement issued in Dacca on
January 11th by seven newspaper
editors and said:

“The recent happenings in
which human lives were lost due
to frenzy and recourse to violent
methods by some rowdy elements
in Khulna have shocked and
horrified us.”

The fact that the
Calcutta and the adjoining areas in
West Bengal were the direct reaction
to the communal riots in Khula and
its adjoining areas, has been admitted
in an article in the Bengali daily
Ittefaq, Dacca, which said-

“What we feared has hap-
pened. Communal riots have
flareq up in some parts of Cal-

disturbances in
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cutta as a reaction to the recent
communal  disorders in Khul-
na . . .The West Bengal Govern-
ment has taken strong measures
to control the situation. Besides
the police, it has called in the
Army. Disorderly crowds have
been fired upon.”

The Pakistan Press continued to in-
cite communal passions. I shall read
one more quotation. This ig what
Pakistan Observer said:

“It is to be regretted that some
West Pakistan newspapers having
some circulation in East Pakistan
have been carrying inflammatory
reports about Calcutta and West
Bengal which are havig an un-
fortunate effect on the passions
of people here . 7

Unfortunately the Communications
Minister of Pakistan had to say some-
thing entirely different; replying to
some questions he said that the Indian
Press reports were exaggerating minor
events. He was contradicting the
Indian Press reports which suggested
heavy losses of property and life in
recent troubles in East Pakistan.
Replying to questions, he said, the
Indian Radio and Press reports were
exaggerating the minor events. These
rumours were far from truth, he is re-
ported to have said. This is how com-
munal frenzy was fanned up. I must
pay my compliments to the editors
and writers in these newspapers who
have taken such a balanced and truth-
ful view but the politicians there,
one of their Ministers had to paint
a different picture altogether.

There is a good deal of suppres-
sion of news also and I will not my-
self say anything on this but here is
an extract from the Times, London,
dated 14th February, 1964.

"‘The Pakistani Press has at &..
times been much the more inflam-
matory of the two.”
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The Baltimore Sun of January 22nd,
in an item date lined, Karachi, Pakis-
tan, January 14 entitled “Pakistan
Censors Hit” quoting from Pakistan
weekly Outlook, said: ’

“This clamour for secrecy is
nothing but a bureaucratic con-
traption. For one thing the world
Press cannot be bamboozled or
bought over like the Press in
Pakistan. The home press has
been tamed and maimed . . .
Foreign correspondents have had
their mail censored, travei res-
tricted and queries to officials
left unanswered.”

I shall merely quote the headlines in
New York Times, Washington, Janu-
ary 23rd: “Suppression of news by
Government from Dacca—Plight of
foreign correspondents—How Rayer-
bazar was ransacked and minority
community wiped out.”

These are the comments of Pakistan
Newspapers and foreign newspapers
speaking the truth and I do not know
if my hon. friend Mr. Badrudduja
had cared to go through these com-
ments. He should see and then de-
cide whether he could put India and
Pakistan at par; in fact, he wants to
put them on the same level.

Shri S, N. Chaturvedi (Firozabad):
Have you collected any cutting from
the Pakistan Press in which his
speech has been displayed prominent-
ly and utilised for Pakistan’s advan-
tage?

Shri Lal Bahadur Shastri: I do not
know whether they have utilised his
speech, About Kashmir I have no-
thing much to say. The question of
relic has been satisfactorily solved.
Some minor off-shoots are there
and I am sure there will be no special
difficulty in considering them It is
true that the political problems con-
cerning Kashmir have also been care-
fully considered. Many things have
been said here. I do not want to
indulge in recriminations or find fault
with otherss. We must act construc-
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tively and discuss all matters with
different sections of the people in
Jammu and Kashmir. I am going
there tomorrow and I have every
desire to.carry as far as possible
everyone with me. It is important
that the people in Jammu and Kash-
mir should be fully satisfied that they
are being served satisfactorily and
that they are being governed by those
who are their truly elected represen-
tatives, There are certain procedures
to be followed in a democratic set-up
and ultimately the will of the people
wi'l prevail. I have every hope that
I shall get the fullest co-operation of
all who one closely concerned with
this matter. I may have to discuss
with the Premier of Jammu and
Kashmir and his other colleagues also,
I may, however, add that if there are
some elements who want to create
trouble in Jammu and Kashmir, they
will have to be dealt with properly if
they do not see reason. I need not have
said it but I am surprised over some of
the speeches and certain steps which
have been proposed by some members
of the Action Committee. When I
went to Kashmir I gladly met the
members of that committee, thrice
and went far to meet their reasonable
wishes and demands.

Shri Hari Vishnu Kamath: Why
did you not go there earlier—I mean,
early in January? You could then

save the situation. But anyhow,
in spite of all that has been
done, if certain members of the

Action Committee function in a way
which will help any foreign country,
no Government will ever like to tole-
rate it. I have been indeed pained that
some of the members of the Action
Committee have been—they may not
be members of the Action Committee
but at least in the meetings which are
addressed by members of the Action
Committee—raising most objectionable
slogans. There may be some pro-
Pakistan elements there, ..

Shri Sham Lal Saraf (Jammu and
Kashmir): Agen$ provocateurs
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Shri Lal Bahadur Shastri: Yes; they
may be agent provocateurs. But any-
how it has to be stopped. It is their
responsibility and you cannot allow it
in any part of the country, much less
in the State of Jammu and Kashmir.
However, I do not want to make any
premature statement. As I said, I
shall go there and try to do my best.

Shri U. M. Trivedi: We wish you
godspeed. -

Shri Lal Bahadur Shastri: I want
the good wishes of all the hon. Mem-
bers of this House. I can perhaps say
with some ccn=fidence that humanity as
a whole feels relicved over the lessen-
ing of tension in the world although
there is a climate of cold war in some
»arts and signs of conflict and actual
clash taking place in others. The atti-
tude and policies of the two great
powers have helped in creating a new
climate and the real contribution in
this regard has been made by the late
President Kennedy and Premier
Khrushchev. Both have attained high
positions in the world today and it was
a very bold and courageous action on
the part of the late President Kennedy
to have differed with his other collea-
gues or with certain sections of the
people in the United States; in fact, he
took the initiative and extended the
hand of friendship to the Soviet Union.
He held it out to the end of his life.
His life was cut short so soon and so
suddenly. He is no longer there, but
his successor, President Johnson, I am
glad, has assured that he will follow
in the footsteps of President Kennedy.

The recent disarmament proposals
by Premier Khrushchev are also to be
welcomed. He has made out an impor-
tant point in his proposals. He has
said that the border disputes or the
problems of territories on the borders
between two different countries should
not be settled by violent clashes and
conflicts, but they should be discussed
and as far as possible agreement should
be arrived at through negotiations. It
applies to every country; it applies to
us also. Therefore, the Government of
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1ndia hag welcomed the statement as
a whole. I think that these proposals
deserve the earnest consideration of all
the countries in the world.

I have dealt with some of the exter-
nal affairs matters, but there is no
doubt that national strength is essen-
tial if we really want to become inter-
nationally strong. Two things in this
connection are important for making
the country strong. One, of course, is,
economic changes with socialism as our
goal. 1 know that we are faced with
a difficult economic situation at the
present moment. But we have to
pursue our objective and it is equally
important that there should be unity
and integrity within the country. I do
hope that we will take these factors
into consideration, both national and
international. In fact, they are closely
interconnected, and I must pay my
humble tribute to the Prime Minister
who has been a symbol of unity and
who has alwavs stood for economic
changes in the country. It is the obli-
aation of each and every citizen of the
country, and more so of ours in the
Government, to fulfil the great objec-
tives he has placed before the country
and thus make it self-reliant and
strong. ~

Mr. Speaker: Shri Nath Pai. I will
not be able to give him more than 15
minutes.

Shri Nath Pai (Rajapur): Mr. Speak-
er, Sir, I thank you very much for the
courtesy of calling me. I have said I
will be in your hands.

Mr. Speaker, Sir, I cannot join the
chorus of thanks to the President for
his Address which, in my opinion, I
am constrained to say, is no more than
an insipid, drone, anaemic chronicle.
1 think it is not wrong for us to expect
that the Address of the Vice-President
or the President to this nation and to
this Parliament should be something
more than the annual report of the
secretary of the Taluka Mahila Samaj.
Nowhere in the Address of the Vice-
President do we find an awareness of
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the many perils that face us, of the
storms that are gathering; not a single
word to dispel doubt, to create confi-
dence, to inspire faith in this country.
In vain do we read in his Address for
an awareness of the perils that this
nation is facing at home and abroad.
Under this present Government, this
«country seems to be like the ship adrift
on inchartered seas, without a pilot,
without a rudder and without 3 com-
pose, when storms are lying ahead.

This seems to be a country under the
present Government which is political-
ly confused, militarily unprepared,
economically stagnant and administra-
tively disorganised and demoraliced.
They have brought us to such a sad
state of utfairs. We have come to such
a pass today under the present leader-
ship that we are without an effective
leader at home, without a dependable

friend abroad. How chaolic is the
state of affairs, the undecisive-
ness, the lack of a sure
guiding hand, was demons-

trated very amply today immediately
after the Question Hour when this
House was held, ir. spite of the very
best efforts of the Speaker. because.
nct a single reply could come to throw
light on so simple a matter like the
use of armed forces in Shillong. For
45 minutes we could see the typical
paralysis. the chaos and the confusion
that are crippling the present adminis-
tration. I am not gloating over it
because it is a gross misfortune which
is enveloping all of us. We happen to
be the victim of this kind of crisis.

13-38 hrs.
[MRg. DEPUTY-SPEAKER in the Chair]

But in spite of this, this Government
is quite capable of doing the wrong
thing. One such demonstration was
given very recently—and I will be very
dbrief about it—in Goa. How perverse
pride and petty prejudices will be
allowed to prevail against the manifest
wishes of the people was very amply
proved recentlv in Goa. This Govern-
ment has shown very little talent for
tackling the existing problems, but it
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hag displayed an unmistakable gift,
almost a genius, for creating problems
where none exists. One such example
is Goa. For the first time in 463 years,
they exercised the sovereign right of
man, exercised their universal franch-
ise, which is their heritage ag that of
other Indians; they expressed what
they want in unmistakable terms, and
what was the response of the Govern-
ment of India? Shri Shastri was de-
livering a very fervent peroration at
Bhuvaneswar, and what was his res-
ponse, and what was the response of
the leader to whom he has just paid
tributes? After getting the report
about the Goa election, the Prime
Minister said, “I am pained and

shocked:” Why was he pained and
shocked? What was there pain-
ful and shocking in the result ex-

cept that the people of Goa had not
carried out his mandate, except for the
fact that not one member of his party,
out of ‘the 28 who had won the elec-
tions—not one—had becn elected?
Therefore, instead of bowing down as
a democrat to the verdict of the people,
he made such a travesty of the past by
declaring publicly that he is pained
and shocked. I do not want to go into
the details of that. I shall pray with the
Government, and Shri Shastri in parti-
cular, that it should be our endeavour—
and I still continue to cling to that hope
though it is becoming slender—that
Goa will not be made to go through
the same ordeal through which they
compel other parts of the country to go
which happen to hold views of about
their own place in this country different
from those of the present Governmerit.
The Goa matter needs to be handled
without any false prestige, without pre.
conceived ideas, as the facts have dis-
played themselves. I hope they will
have the generosity and courage.

I would have liked to talk about the
happenings in Goa. 1 should like to
mention one fact. Today, for the first
time we are privileged—I wish there
was g reference to it either in the
speech of the Vice—President or other
hon, Members—to have the chosen
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representatives of the people of Goa
who are taking their place in this
House. Formerly they ware representa-
tives nominated by the Government.
Today they have been sent here by the
mandate of the people of Goa. They
will have occasion to convey the
genuine wishes of the people of Goa as
to where they want to be and what
they want to be as full Indians.

May I now turn to something’ which
is hanging in the minds of all us—I
mean Kashmir. I should plead with the
House that let us not confine our assess.
ment of the developments both at home
and what happened in the Security
Council to the expression of our very
legitimate resentment against the
stance and posture of the British dele-
gate. 1 think we need to go a little
deeper to find out what happened.
First, we should like to tel] the Secu-
rity Council and the world opinion
something about the development in
Kashmir. The Security Council will
have to make up its mind once for all
whether it wants to be what it was

intended to he—the guardian of
world peace—or does it want to
be used and to be exploited

for propaganda stunts as Pakistan
palpably tried to do during the past
few days there. The Security Council
will be sinking in the esteem of the
world and, I think, it will be ceasing
to be that effective instrument of peace,
avoiding war, if once again it suffers
itself to be used in the callous manner
in which Pakistan tries to use it. World
opinion should also know another thing,
that there was never any threat to
peace in Kashmir. No peace was en-
dangered, and if every time Pakistan
will cry “wolf” the Security Council
will be huddled into a conference and
those meaningless futile discussions
will be held palpably used to malign
.and blacken this country, I do not think
any useful purpose will be served.
Maybe, temporarily India suffers, but
the world suffers too, because to the
extent the Security Councils comes to
be twisted and abused like this by a
power for its own ulterior motives, it
ceases to be an effective, efficacious
instrument of world peace.
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1 should now like to say something
about the way other things have hap-
pened. We have said something about
the British delegate’s posture. I think
Shri Shastri should have used more
firm terms to thre universally felt
resentment in this country. Caution is’
all right, but when it comes to talking
truth we should not shirk our respon-
sibility. One feels that the Tory Gov-
ernment or some elements in the Tory
Government have not forgiven India
for daring to throw off their yoke, nor
have they forgotten the loyal service
rendered to them {o perpetuate their
shackles on this country by the Mus-
lim League who happens to be in
power in Karachi today. One feels, of
course, a little angered ang also sad
at the way Sir Patrick Dean tried to
twist the facts relating to Kashmir.
Perhaps, there was this thing, that
apart from this animus towards us we
should tryv to remember that there may
be something to do with our own fail-
ures too. Let us not try to console our-
selves that this anti-Indian posture
was adopted by the United Kingdom
because Pakistan is merely a member
of the SEATO. There may be other
things too.

I would like to venture here to sub-
mit something. For a lung time we
shall continue to be punished and
penalised by the world for the sorrv
performance we gave of oursclves in
the NEFA. The world respect thos:
who are strong and, moreover, the
world respect those who respect them-
selves. Just three weeks back the
entire Indian Cabinet was dancing
attendance on the Chief of Staff of the
United Kingdom, Lord Mountbatten,
and when it came to defending a very
vital interest of this country we were
not shown the ordinary courtesy of
warning us that a delegate of the Unit-
ed Kigdom will be taking an attitude
injurious to the vital interests of his
country. This courtesy also was not

.shown. Our international prestige has

so much shrunk that we are being
taken for granted in the world that
any power can come and slap us in the
face and expect that India will thank
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them for that. That is the position to
which we have been reduced by this
Government.

Look at France Sycophantically
this Government has been trying to
please De Gaulle ignoring the rights of
legitimate freedom fighters in Arab
Africa. They went to the extent of
insulting the entire Arab nation over
the question of recognition of free
Algeria. The House is not aware to
what extent the slick, smart Alecks in
the foreign Ministry can go. The first
Ambassador of the Republic of Algeria,
Mr. Deputy-Speaker, was subjected to
the humiliation by this Government of
being disallowed to come to this coun-
try on the passport of free Algeria.
He had to take the passport of Morocco
and come. What testimony of our
support for freedom’. Why were we
doing it? We were doing it in the for-
lorn hope that De Gaulle will support
us. And, De Gaulle has delivered a
slap, the way he has thrown red car-
pet at the feet of Chou En-lai. Every-
where we will find this thing towards
the Chinese who are shrewd and who
have great power. Sir, if a man slaps
you once it is his mistake, but if he
slaps you a second time it is your mis-
take. The world is made like that.
But this Government whose idealism
has been corrupted by power and

. whose sense of realism has been dis-
torted by fear will never come to the
proper conclusion.

We must look to other aspects of the
debate in the United Nations. What
has grieved us more is not this Tory's
posture, because for the Tories Kash-
mir will continue to be a pawn on the
chess board of international politics,
a game which the Tories are never
tired of playing. But Kashmir is
something far more serious to us. It
is the kingpin of our hopes for secular
democracy. And, here we should take
a warning from some of the other
speeches too. For the first time, Soviet
Union which has been giving sustained
support to us has made a departure
from their own policy. For the first
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time the Soviet delegate has used
words which should make us sit up
and think. Mr, Khrushchev, only a
few months back, had prociaimed that
there is no dispute in Kashmir, Kash-
mir is an integral part of India and
nothing can undo it. The Soviet dele-
gate has said now that there is a dis-
pute and—even worse—they have
placed it on the same level with re-
gard to the question of minorities in
this country. It has rallied us and it
has hurt us. I can quite understand
the Tories, who will not have more
than six months, having their last fling
at India for what we did during the
Suez episode. The Tory Government
perhaps was smarting under the insult
and this was their last chance because
there will be a general election in
Britain before May and they may not
get a chance again to do it. But we
should look as to who supports us. We
stood more or less isolated in the
United Nations. Nobody said one
word of appreciation about the way
we treated our minority. We were put
on the same level as Pakistan even
by the Soviet delegate, who says “we
think of communal tensions”. I am not
condemning it but we must sit together
and draw the necessary inferences and
conclusions.

Mr, Deputy-Speaker; He should

conclude,

Shri Nath Pai: Bear with me a
little longer, Mr. Deputy-Speaker.

I do not know if Sir Patrick Dean
has succeeded in hurting and injuring
India as much as the Tory members
wanted to, but one thing is quite clear
that the future historians cannot resist
this conclusion that he did succeed in
permanently demaging the fabric of
what is called the Commonwealth.
Indian faith in this link has been
gravely irhpaired, and T do not know
if it can be restored to what it was
after the treatment we got here. Even
though what has happened in the
United Nations % something very
alarming, there is one redeeming
feature noue the less. Pakistan did
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not get what she wanted. She did
suffer a major defeat in her attempt
at the United Nations. This defeat
she did not suffer in the Security
Council, this was not inflicted by the
very able presentation of Shri Chagla,
but this defeat has been inflicted on
Pakistan in the valley, in the villages
and hamlets of that beautiful land by
the people of Kashmir, who refused
to be taken in, who refused to respond
to their nefarious call to rise in jehad
to betray this country under the plea
of defending Islam. The Xashmiri
brothers have covered themselves
with glory by the way they discharg-
ed themselves during those days and
this is an aspect of the problem which
we cannot afford to neglect.

I should like to tell the Government
that Kashmir’s destiny will not be
decided by Sir Patrick Dean and Mr.
Bhutto in the United Nations.

An Hon. Member:
been decided.

Shri Nath Pai: It will be decided
in the hearts and minds of the Kash-
miris. Here we have to be extremely
careful of the way in which we handle
the situation. I think the Govern-
ment of India must not repeat the
folly of relying upon the professed
loyalties of an individual in prefer-
ence to the manifest loyalty of the
entire Kashmiri population. Those
lovalties are very clear. But their
grievances must also be looked into
and we have to try to see that we do
not try to give any shelter, any pro-
tection or uphold those elements
against which, the Kashmiri people
have demonstrated, they have Ilost
their total faith. It would not be the
‘path of patriotism and in the interests
of this country that we continue to
pamper these elements. I am not in-
terested in names. T also want to
tell the Minister without Portfolio,
‘while wishing succ®ss in his mission,
that we owe to ourselves that we
should not think in terms of Pakistan
but of ourselves.

It has already
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Mr. Deputy-Speaker: He
conclude now.

should

Shri Nath Pai: May I
more minutes?
up.

have a few
I will try to wind

Mr. Deputy-Speaker:
19 minutes.

He has taken
He may wind up soon.

Shri Hari Vishnu Kamath: He be-
gan only at 1.40 p.m.

Shri Nath Pai: I have not yet
touched even China. Further, I am
the last speaker of my party.

Mr. Deputy-Speaker: He had only
ten minutes. Now he has already
taken 19 minutes.

Shri Hari Vishnu Kamath: Perhaps
a miscalculation.

Mr. Deputy-Speaker: There are
other Members who must be given
opportunities,

Shri Nath Pai: I was saying that
the processes which we initiate in
Kashmir must be such which leave no
doubt that either the investigation, or
our other approaches, are coloured by
politica! considerations. Either in the
investigation of the case, or in deal-
ing with the elements, we must never
make any ground, any scope, any
margin to be misrepresented that we
are departing from our own standard.
What Pakistan does is no considera-
tion for us. Pakistan can naturally
repudiate her obligations under the
Nehru-Liaquat Pact. What Dbetter
standards can we expect from the
leaders of a country, or some leaders
of a country who in the morning are
sworn in under the Constitution and
in the evening hold a revolver at the
back of the man who had sworned
them and trample under their very
feet their own Constitution? But our
obligations to our minorities are not
enshrined in a document; our obliga-
tion to our minorities is something
with which we are born; it is a part
of our culture; it is a part of our
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heritage and civilisation. It is writtea
in our Constitution. We cannot re-
pudiate and discard our obligations to
those minorities without ceasing to be
indians. For us there is no escape

from our responsibility. So, let this
be borne in mind.
I would like to come to China

before 1 wind up and say, I do not
know if the Government of India Dpe-
lieves, even now after twelve years of
experience, that an amalgam of illu-
sions and personal prejudices can
make up for the want of a policy.
Shri Shastri has talked of negotiations
just now and tried to console us by
saying that there were 5,000 violations
of the Soviet land. May I remind him
how the Soviet lion reacted when
there was a significant violation, not
of land but of Soviet air supremacy?
The Soviet Union girded up its loins
when a U-2 plane violated the Soviet
Air supremacy and put the United
States in the dock. Why compare
ourselves with the Soviet Union when
we are patiently—shall I say patient-
ly? is it the correct word?—quietly,
submitting to thousands of violations
of our territory? So, the Soviet ana-
logy does not apply to us.

But the alarming thing is the
announcement today from Rangoon
by General Ne Win who says:

‘4o enter into direct negotiations
on the basis of the Colombo
proposals”,

General Ne Win has paid visit to this
country only a few days back. Is the
Government of India busy again
bringing pressure on our friends and
others to persuade China to come to
the negotiating table even when China
refuses to accept the Colombo Propo-
sals? What is the foreign policy of
this Government? Hiding, taking
shelter behind facts which are
blatantly repudiated by others, going
on chewing, chewing—how long are
we going to chew—this pill from
which the last substance has been
squeezed out, this pill of the Colombo
Proposals? So far as China is con-
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cerned, to go on parroting, reiterating,
repeating the Colombo Proposals. So
far as Pakistan is concerned, what is
the policy? The dead gznd buried
Nehru-Liaquat Pact. It is not the
path of wisdom and statesmanship to
go on hugging a corpse. A wise man
knows that the only way to deal with
a corpse is to give it an immediate
buria] or good cremation and do away
with it and turn to life. What 1s the
meaning of this? Now General Ne
Win has started telling this thing.

Let us remember what the Chinese
are thinking. I am not here to strike
a posture of militant hostility to
China. But let us think what Mr.
Mao Tse-tung very recently told a
visiting dignitary. @Where is the
Indian army? Where is it? He says:
it is invincible in peace, invisible in
war, This is the estimate that the
Chinese are making of this country.

Many of the evils with which we
are confronted are the inevitable out-
come of the way we resisted the first
invasion of free India. This is the
penalty, the punishment we are get-
ting. About China may I say that
this natiop created this emergency
and what a new India we saw? The
Chinese challenge brought to the fore
all that is noble and great in the
Indian naticn and in the Indian
character. All of our squabbles, all
of our quarrels were forgotton. For
the first time gince the dawn of in-
dependence, for the first time since
1947 we witnessed all Indians march-
ing together under the seal of being
Indians, we saw the rebirth of a
new India. united dedicated, deter-
mined. facing defeat in the face with
equanimity and working with confi-
dence for victory. But all the pre-
cious treasure of our unity, of our con-
fidence, all *hat priceless treasure of
our unity, of our faith all that has
been squandered away, has been
thrown away. If this nation is to sur-
vive the challenges that are looking
us in the face, the present Government
will have to make up its mind to
discard that paralysing indecisiveness,

[
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that uncertainty, India will need
something more than the exhortations
of the people of this country to follow
the path of Mahatma, Gandhi. We
will need something of that undying
faith with which Mahatmaji led this
nation in its darkest hour, something
of that courage with which Bhagat
Singh marched to the gallows, some-
thing of the courage with which Khudi
Ram Bose kept on chanting Bande
Mataram, something of the soaring
idealism with which Netaji and his
valiant band of soldiers saw the dream
and vision of free India come true.
That alone will help us to face the
future.

14.00 hrs. "\
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¥z wew gra [mfes
T Iy gafaw Afer 3
¥ W QoA gy www ¥ Ay
AT | I A ¥ g SR Ay
woawn & oY, T & A AR agr
F S Y AT AT | I AT W
sy ¥ uF et fafaet =it wis agw
TH N ¢ T Y fF e F gaR
217 N agr {o ardm # g, ar
gfwa st AX fofam @few 7 [
Fad Y g F7 7 & f qw Afewr
T F FFY | G HAS FT A °qT
I IH W TAT AE) graT 97, 9 Afew
[T AN FF T G AT T A
A T T AR §U o /I gr
M, IF g9 qg 9 R wEr AY
o ¥ G W | g ¥ I A
feafaa Mfew 7 397 Faw o e faar
fr gerd Afer ¥ a=r § 1 WS
wm @fer & fog oF= gu ¥ I
& fam a7 78 < fF dfer o=
F d § ) IT WG AR AT I
s AR ag ITFY T Y )

fAe 9% @ 99 I ¢ Al
F T W qATEL W T A
 gfe 3 ey 78 a9 & 7 W
w1 gw o 9y w2 s f& difer
LA - |

fo ag Yo WA A 7, T@r
I TF T N W F fag
g faew fear @m0 @y g W
WA | T HGH TR F o wfawTa
TG & IR A ¥ AL W TR W
st fear war av ? g 4 Fear mar
R ww F A AT 4
o TN FY T F A
h TR F g FEReT ¥ fey
v o fe @ s famw

¥y AW
T AT
g



e A TN N zwat § o
fomm & 1 W T A A S T
T A WY AT aggL Aot S Ay
35 forar & 1 30 i § o R
F A gAT § IAN WX qEAEAT ¥
o A AR | WA I AR
F fau ot &< wradw & Iy Y
qT=t F AW ¥ a9 T o ao
& % fAver fear so O A ST
g | T TRED F 9 o§E
¢ Q@ dqWE FTEA AT AT
FATH & | AT 71 A 56 TR gast
WA |

TR TN ©F WTE 7 qg A A
faw fenmes 3w ug § fr afs agr F @
fedt s § S oW & A IAEy
S & wifgw 1 AEm W AR
T # A W AT 9 @ W
agl & dwr gy § fF agrasg § =
ST, A THET HEAT AT FEFR
e} FEAT ATRY |

@0 a1q § 7g FgA e §
T8 sfmamw ¥ Ioqegafa & #w 2
fr 3 #7 IaTeA T F fag 2w &
W T QT B FTA F AT ATCGC
HTeT 2Tt W e F F A mrarE
Q@ & T W IR 9 AG fAear
A7 FgAT a8 2 f oar SO faee
forad fr a8 ot a¥Y sl 3 H @
T SUFT TRWE § WT WX AW F;
AT FT IART 7 | A ] F AWk
T FH 9T WM F AR FERA
@AM IR | IJAIRA T qIA & FA
FH AG I FIA

AN g gem fF oA F qw
7 ® & A= F awe owre sfear ¥
ST qRT G FF QR A Y i W ATy
1% WA ¥ Q8 WY AT IF 9T a8 WA
RISV A Y T 30 TR T qF

MAGHA 30, 1885 (SAKA) Address by the Vice- 1560

President discharging
the functions of the
President

21 g o S oA £ FR A,
ST WFRT ARG I R 3 Yo ¥fa-
T wiew I T | 2w F WR
FT IQIET 7 a¢ HIT FTaErSY qqT v
ST Y FAT G AT & | T ST GaT
R A ot W F faw 9 ow
qE BT qF FW w7 ¥ faw & g
7T 2 qig ft g & 1 = wfE #v
T FH A WH gET AR,
W TAT A gRM A g grew
17 T @O g1 AT |

& mrox ame AT #1 I<IEwr
TEAT ATEAT § | @i 9T Y WRefue
F1 fexdexfag & sk 98 FA ¥ a9
g o oW 1 FTH S AT IART TATIH
& | S g1 g AT T A 99T 6K
I FWAFT A HAQTET 927 | AT Z@qT
qEA I g7 W AR HA HAAT
T | TAfAn & R g R g ww
] A ¥y FAS AN FT AT B FH
F &M FT A9AT A @F FgET 2T |
TET 7 FF T g T I 30T
HGH & Fgl aF FW To00 | g@fey
W7 AT 2 5 @ T oW dEma A
AR R § faar &1 F & IAF F
faerm wifen o o N WA F T
T T F FGW FCO AR

faeett § T FT &TF & L8ER
ﬁ'ex,oooﬁm““aﬁm
{R,000 = § | T WW FI 4g AT
AT ST § B FHTQ MRl § A
F9 YA A€ WA @@ E ) AT Aw A
g g Wiy 1 frew i W #
g A co fAEEw = oW &Y O=v
et & R I8y SuTeT G g € )

w9 ¥ IAET ¥ s agead

T O & | 98 wa T A F
wfgx aF gF 9o *FE T AW



1561 Motion on

[ q@Er g ]

AR FT § A1 7w gfee 7 g oo
MFAT A A Fmag e &
[T & HiAAT F fAw g M, sw
AR foem Y 7 Oft & confr @Y fF

T AN AEAGEE AEE wA IO

¥ AT @* fAu ag Y @ 9 fF
I8 g4t 49T o189 73 e § |
T OF & PF AT wieemeo
fair & o 49 ot fad & SfeT 993 feaa
¥ o # Iaed fagar g gy
Ig AL agar & | |\ F 1 Far swar
& SEF fagar Iqw g e ag
IqIARC G grar

gg 7L 79 wergR faer § aga &
Frefeat gal gf § w99 fag g
J G o faur  afEd 9T ¥ aga @
e 0 g€ & o I F1E IEART
LGIE UL U LR S A
IAFT TAA 37 @Al F FH F A AT
g ag @ g fF 3w i ¢ fs ) &=
X TG AT AqeH faviar 1 o
T FIA & AT AT FIADTA BT ST
Tga d qTFAE W Feargar § I
T fFaT s AR ag T 9 R I
o TAS SISFIA FT QA F 79 |

wgi TF TR F AT AR §
TR YT WEX H AEEY ¥ "
T & 1 g WOgR WA ATSIaET
FAN F AU 9 WS § ARG IR
9 78 e & 1§ 2@ A ¥ geF
¥ o FE q T 1 IR F fag
# qows f& o wemgR ferfar sk
difar faer & IgH qR.000 TFG I
o Hae 3000 TG AU § |

agl F aFE 1 grw g7 A )
ITH T T T AL fAeEr & ¥
s ot et F1 e AL freT )

FEBRUARY 19, 1964 Address by the Vice- 1562

President discharging
the functions of the
President

araTEr w1 GET 399 A § AfET g @
arfee #A9g #1 A A7 § ) 48 wifa-
T FF FET T AEA FA G 1 A
faa & fasie &0 @ A E ag I
A § A T aAR fase ws ¥
FE 3T § AP faw FAwnde I 4Q
FT G F T W O E | T ITHT
wEF G @ E AR TG W AW
& # Agrase U5 X A% aF [T 8
g fF agi O e o fF oweg
# 1 wifgse w3 & A Y & faeA
FIAT I99 97 & waAqE § IF AAT
T T § | 3 HEEL 9T F IIEAw
[T AT AP fF IEEAEY TF
frer § fomT fF wqusue WY TR
wifase w0 FT 937 § A qg FFQA
gAY ¥ I AG fFAT T g g
faet &7 A SrgwiwT fer T  faaer
f& 33¥q9 T wrfade % q9r & AR
FER § T AGT AT AT | TF
faer WA faw, = @ S
¥q993%s T Wifase & F T
JTETO G § AT G 9T AT |
T q W faw A g 9w fF
wEYooo TIAT STHT & AfF I¥ FTFX
F owT A FoAn @ 1 A
faer &7 i q¥YYooo TWAT FAX AT
gT 931 HrEATH wErar faew v
Mooommﬁ??ﬁ'{wg
qer & 1 3T axg wenge fafar oue
fAfr e F7T 3¥YLooo TIAT NT(FSE
% FT T T T JAT U ITTR |

Ig T IAAN FT AW I A }
& for TTFTA FTA A T § ITHT AAA
ag 91 93 faw wifes W oAy, A
AL IF T T FW E AR 9T
@ 7@ § 1 3w farde e
AT Y o FHTY FEAT FY T TR T
AT § T T qE N G A
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JYTET WQIY . WEAY TG F
AT AT &Y RT] |

= iR suwa & 5 9w
QYT AT ATEAT 4T | g o faaw
Tg qifedt # Fferr g Afew w
& Y 7 3 e & & 39 syaw< F gdraw
¥ T Av |

IqreaN WEIA . AR TT &
fre B A & | oy W Fgd § WAAT
I AN Y TTGF 4B ¢ |

st geltew wea : § @, 9
T A9 ¥ FE | FWR F R T 0F
T FAT A fF e w2 far-
gal Y qIg WG 7 Wfwe g 1 SFwT
fae@ 37 FTA F wIRT 91 A fF @4
fafew aifemmie & o fear 91 AR
Jga1 famw W@ ¥ QAT FIEAL
AT FAL § g At | A gue § A
s fF oAl 3@ WEA #} AW
geen afwg ¥ @ == g At
fafewr sfgfafs ¥ Qar wa faen
o ;i woAET ? QaReE 1 SISE
FW a1 IR a8 Fe {5 ag faofa-
feeF T § TUER T FT YT FAT
2 1 g 3B o disto WA T §¥ IR
F fadw swe w0 ¥ fou fafew gk
Ffawe oY i wgi 7% el 7w,
T 9 W | IR AT W
raey § oF dArcew 6 i ok e
T e § O gETE FW T F
TR wd ¥ frer 9@ @9 wOS
TAER T T At Aewee J
gearerT fiFm & | Fop e 3 ) W ?
Tré Ffae ¥ qowmn fe 3 gk -
2399 IFT TEL G | gAY SAR! Sqdmr
fr o ag T 5 A WSwdEA
w@ T fF e ag sfaea @A
fFar 9@ aw ag fafew e ¥
sfafafe T g T SR § &9 §

MAGHA 30, 1885 (SAKA) Address by the Vice- 1564

President discharging
the functions of the
President

w1a * sfafafa 9, S i & 1w ar
¥ I @ 7 wivarde § wiw @
affem At ¥ & far oF § fae
¥ fag o w9 @ fear @1 9w FEA
¥ g ag forar at f ot farea
forax faemm 9 @ faw @t @ O
AR T IR ) It SR AR
¥ faer ok @R wfafafa ¥ <®
Em X o w1 fear @ Sud
it @ Tl ] 7 9 o 1w @
aarg | sEfag @ W@ @@
fafewr mEwie &1 Fwi faem =R
qHE & qR § § 98 AT fat A%
LutasipiEbicig |

wa IfF Ty AT qErA g
i # R wfas 7 Fg FT 7€ TEm
fF #F ot TR a7 7 & FomA ow
@ famas w9 aifew, ST AEras
mifafoae FAq FALT 7 ARGIAT
# gWTERY, JARRAT F TR F AR
¥, Gt FT SRT @ F AR A AR
| FER F 79 F 3F ¥ g7 7
FT /T T T &4 2
" S SEEEI T ST wg)-
o, ¥ B W Fg ¥ /Y IUfd
T W WU & g ¥ A OF qgq
s M | ow g AR o
f& Ok g Tew § a” AR &
feemar mam &, & S@ wew@g e At
W FFR FT & MHT FA g
FEA A g fF R afs wot 5@
W[ FT IR CF fay e 0w
& gr g § IFT A A @AY T
w § 7 sfew #1 oF aga
¥ FT qE GATC T ]| | 98 7 T
% et f o) @ @37 F 1 @,
o S ¥ e i e g e
WA & T ULART Mo AR TR
W A ANt T g AT R G
@ IuEfd F wiwer ¥ 9u% faaw
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[T sFmrET A
M I=E T M AR wwd S
N F4F F faa = I A oF
AN FA FARAT o foeme
5 o 1 o= firdi gwte A
X [T FT YR T ALY | 48 T5A1
T F FEA AEAE .

g0 ar a8 7 Swsfy & o
@ W ¥ qw [ wfwar faarg &
gt aifrer & wverg § STty &
N R I gEHS gAT § IAF
AT aresTfas &, @ T F weE A
o fRar & 1 uw SUrewer wEiEa,
& ez FT AIIR Fa g grar  For
ArEr A ast, o & ¥ e v qer
A4 G § | Al g & arfrer
N AT g T IR I A= TE
F7 39 FY rrga-rﬁ HIX IEY Tefrear
X TT T | 39% fore o1 arararag
AT A= FT TAT T qTqT F
T = W@ e g e ae
g9

T8 TIVEAT F 9T F a7y
agY oY <t feard €1 ag 77 e Iaeres-
oft ¥ w37 arEl &7 d&qr F wvaey §
‘@ @Y’ WX 7 TEqAT A & | ww
% €Y R F TN FW T wfag e
FIRT ¥ TR Qoo TF 477 AT & |
EHT TR AT ART S 7 A9 qeer
TET 9T Al FL A7 G&IT qeoe gur
& &t g waf® 7dy oAt fastt s
F WA T T U 30,000 T FE
qﬁmmémza’rma’rwg‘zfm
fom TF 8 wifsmam & g wiwme
Tt fegeam § oww, fe o 2w
I[FTE IR THE qETT AT, Bl AT AT
TE TE T 5T gad § A9 7
FH AT JIT FLX FT TG A3
< faar @, g gwR R
qg SRt § AR ot 39 3 wgw ofr

FEBRUARY 10, 1064 Adaress by the Vice- 1566

Presid it discharging
thefumm’!ﬁc
Presudent
T TgE W ¥ wrfo IR @€
mﬁmﬁmma&aﬁm“’ﬁ
mﬁm%w@é’nmﬁr
fre s W oW wiwE Ry §?
TR K F qooo AT ITURRY ¥
FE @ F T AwS F AEE I §,
¥q  qgeT arg a8 & T e’
THFR WiFE B [ § Fod w4\
fegerdt } 7 Swq S@A g s
2 ? & oy foft aer & s
T g Srgar g fF g4t wifeemm &
HfaFT TudifaF Frdwat s -
WA 99 F arg gl Y faa gar
¥ o ot RIF E T ol g
FAFAT AT T | 9% FEJ qE8Y
RN ygufy wfaw SinF FErq W@
TF aga W@ ofew § 987 1 SW
FT AT AT § IWF AT FEAT
g fF TS F ¥ o
i H qo,000 FF g | TWT ATH
¥ AR 9 { T L ooo HIG
§ AR T, geAr I A1 faat
# AT FX AT 30,000 HIT g |
IHT § AAIATH F T S 0F B
g1 A4 A §, @ IAqAT T A AN

2, 99 Tawee a0 F o3 ww O,

TF AN FAR & IO @gdr gf oo
feard ¥ g0 o foad fag 5 qff
qfeere & s wger fasen f
Iq A F AT F7 IAT TAT qF A
T T F | gadT AT TTHL IqH 9
T | @ gard TR F FE A
U T AT G T TG AT Ay
g7 = gYEIK 39 419 &7 A Sy
fF uF Zagzrier- fawr & FrgwaEl
F, T qF TATH AT Af a]G F W
o@r W Wy s W
T o & foy gy oy fir o @mdf Qe
ST FT FE AT wC GF AT €41 3 AW
39 faar & Frawaml _qq oo WW
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1321241

P
ad

Y o faef, grd wfaw ¥4t

gi;az;i
él:
§
2
E

wmuzaﬁmgqﬁr
F g Ao §OFE AY wesl
T F F W qA F AgA
TR el #oaga ww o g
oF o AT ¥ favie w0 ¥ 7w o
Fga aEgE g fF owEdm wer, s
AT AL A, F AWA & FH
F T© faww w4 1 g4f aifre
¥ S g § OF AT ZeaETS g A,
A Ig U HIAT TEr SlFT A
TP THY ¥ I gRA FAear &
ool g § a8 F@r @ 6
wr fgg qdf oFem ¥ oA w®
gRY & A ST T AT § A #Y
faraeTdr gt & wR T ¥ qE%
SR & ST w AYY ag agw Y
eIy AT gy
9 F I ST qat oriEee §
¥ gER oA AT T | gE@R 9@
q =@ FEET ) T8 Tl % fAT Ay
¥ gAR e mRlew § oA
£Ur R}, W& f A5 qdf miewm #

MAGHA 30, 1885 (SAKA) Address by the vice-1568

President discharging
the functions of the
President
g I & & R wAw
wrdr amfer & § AR gw et
THIT W 97 3 AT TG FT qH:A |
graraTEd ¥ ¥ ST F wmw § IFWr
W FT T AT AEH §
AfFT AR ST N F @ T
g SR §, HifF T]|@ AR
g ¥ gk @9 F § AR
T § T I F yEw HAY, dfew
AT ATE | 8o ¥ wa qef
NFEIT § T TR T T g,
R & arr fggeme @9 an ¥ qweng
F IR R ¥ fga Sor, @ sEe
et qfeq AR AEE, ¥ 3
@A, q8%o F qfeaniie § us
T far | T TRET F FB AW,
M WRAT I gEg @ § ¥ @
FL GATAT TTEAT E
dfew SrETEReTe ot ¥ R
‘ot Fmer ¥ w5 g a9
G 9 T G AT
T, FETd, §Y, -
[AEY, AqEE,  GRAtaE
g1 & | W it 987 ag
IR I § 1 cE
AT fEaEr AT 8Y
gFAT &, TE W, AT X
gt g | faw vE amT
T H AR AT A A
Wieoa"ﬂ"ﬁ
Q000 ¥ W I FATE
STy & ) wiEETT ¥ |
A ToTHEIHT F ¥ T«
g a1 SArEEaR SR Sy
FT femeE # oA
IRRT @ T8 A9 W
g ..
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[ sFradT aedT)
g e ¥ dfed sagTems St diw
€ ¥ fF 9@l w@Y a=l & Awr
fomraa @1 gy IR @Y T AN
ot 1
IFN AW TG,
“ AT 9. S T9T AR
¥ qrg T qg7 W o faar
)V
FgEST 7 A A F ag o o
fe g ¥ ifFem & TW 98 g
@ a1 fF 9§ TR FF S
W I T A IEY AR WA A
w1 T €, anfF 9w g # feafa
R I D g%, AfFT afee
g @y fag rdae w@igd
WHIEY R e NI ow
™ 9T 98 T fH W @ TR
& greTd qifFET ¥ AR T @,
& fege F1 A9ER 1 W S g
FIW I T |
A AGIRT, T IEIWT &Y
WO qeT ¥ a9 ¥ AW @ oA
Faor qTA ATANT I 91 7 AT Q%o
# fergeart &1 79 WF qg Y IH
a1 fa (@ wifrem & @R A S
N AT G oA FE Q)
T § AR T W W AR A Fd
ZHT FIW I 939, A AT Qeky @
T g TN FE A AW I A
N @Y | #E AG 9W A I |00 A
T &1 waey fa ?
¥ e § 9 TaTHE W OF a9
¥ @er IS WOAT AR g |
favoA & 9] [ afeee
% = ar feeot & &1 §@TQ
wiwst ¥ fema & ¢, FAF Lo FT@ AT
gl ifFe™ X TITHE 7T FET G
g F 1888 ¥ sw v § 3R sfmw
& fgow ¥ 3fg gf | W R Afaww

FEBRUARY 19, 1964 Address by the Vice- 157>

President discharging
the functions of the
President

F[ W B W T 30 wigwma a0 F@iT
AT § A Wg 9 F 9T 95
T ¥ Ife w1 fgaw W g 1 w-
g am akN o ¥faw § &
¥ W T T WAL FT

L FUT G0 ITE FY TA-HET WX 300
gfqaa & feome & W /3, Y O
et Hfggmi Mamr o wE@ Y
AT GEIAT AFY 1 R,%0 @ H ¥
¥§ A ARET T §, AT TFI
Fag s AR fm F ax &
T It & fF 3 99 F A s A
e R fegea™ 99 71T | ¥ /e I
&1 3 faw §ifsg | ¥§ q@ FY
ag ded frerem F A @ Wy gt
afFe ¥ fagal & @ewm Q.%¢
" g Anfgy, SafE a.59 § I
AT AT R 9@ | 79 § g
ST ERaTE fF A es A g,
F ®gl T TG TF FAT oA qfRNg
AR gfvar & avm & R @ o @
fergot &1 Fa71 gor | &S q77 @Y A
EfF o o% s ol F ¥ oarQt
gfugim A & U A7 ar sfwww
&1 gH-afads F fagr mar

VIR FFR, gAIR SIS ot
#R fegam ¥ fafrex g oo
qafFea™ & Foo-HeE W AT
e & ar § @ F &, faeg
I A W A gz af| T @
3 Fg @@ fF agf W fogl W= X
REGESREL R RGIEIRE S
T T G F Aqmi F o o, foer
¥ AT HETHT Y, TG g2 5/
Gfeq SEEREW AgE F awded g,
fom & S Fa1 fF S @0 & @
Fr feiRrd gk FE 9X @, O 9
AW A EET ¥ FT T G G

FEAT WG |
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¥ a4 @ 01 fF amag s
I A A [ I F T
W TFR FT A Fad, WF qEf
affa@ F &R a9 fgget F W)
TF 9T F IT F1 TJ qaW T qHA,
AT gTHT ¥ gHIR g HHTT F Iwa}
F g dar A F faT & gu
MR Ta-fer e § fogt @ et
R fergdl 1 TS i 2
feaa @ & f5 3T 5 WA
& I 93 T A0 7, T F wwwr
¥ ot #1E a@ T w5 ) forw
Wt # 3w ¥ g @2 s we
F1 qifergTie # e qifge ar, &
qffe Qg & 98 I WT6T T
FERT TG T Q|

&t qrffm # gu 3@ wEEx
garFts ¥ qeATq FAwAT ¥ TO G
@t wemd g% WK TadEE T A
g % 97 7 § ST 50 WRAT AR
T ST KE W & §, SifE gfew
T A ¥ 7R TQ W FLOA T
gFa € fF gfaw &7 arer § S aw
TR AT | 37 F o gurdy g Afgs
BITHI SR @AAE SAH W
35 HreaT g A, S AR T | IEE
M oY AT T, ST A€ G
qifeea HX FaFaT & 0 O
e ¥ =Y § ) fow awa 9@ @
g ® ¥, I¥ U9 TS AL AR
q3-fay safgg st I & gWET FX
W a0

# AT T GAr AT F FEAT STEAT
g 5 sfre e w1 | I, It
o ¥ O gHA TGS qT I whA
FLIT qT, AT FF-93F I T a7 8
qrfeTa-aTeT W AT | WS fEg-
w F owgfton w SegAfes &1
TF T TEyT g g, faw # se

MAGHA 30, 1885 (SAKA) Address by the Vice-1572

President discharging
the functions of the
President

fege &1 TEAT 1 977 W@ Q|
T &4 T AR | FH F1 T A9
T[T AW TG AT

™ ® aw & & ag IgEA
T oigar § 5o A eewar &
& F gAY I g, g feT W @Y
Fwar § | St EEr WX AT e ¥
grar qfeeg ¥ dled B O 7w 7w
Ty ol § | T Ao Ty I
& | S’ & =t o w1 qurs v g
f& IFW AR & F I gHAAQ
#R gfewar ¥ @9 g ofeg &
w1 fan, ogt @ & ww & ag oY
agar argar § fF o g2 ¥ 07 w1
2 5w @ F A 5T 5/ qw Y
goar qfeeg #§ ST SOFM | ART
FIHR W faga ¥ I qonT Y FT T
R fF 7@ oF 7 ¥ fgge § o
FEl FAFAT Y IENIAF ITRAT H7
WEFAT T MY | §T YA FI AgAT
T FRW & 99 ! T qI3 A0 A=
affer, St ggw ¥ § § 9w
gaR Tfeer, S fagar s% afoge
o) afrsy sme # § 9 oot A
=S ¥ & 1 W JE@ 3T T g
a9 @ § ¥R faw & & femgram A
grsTfaF qaa §1 fear st @ &,
FTHX 34T IT & AT /I A avg
fd gu &Y & 7 ST IET 9T 9e¥e ¥
qE gHI AW F AT T qIAT i@l 7T
T TET qT, IH I §7 I [T
st & AU 3T 1?1 ww fggE
& T ow frae |} W #)Y gfee
¥ g ifgd | gd wEAdEe a@
A a7 R fF @ T@W F; BW
¥ fgg ey MO € oK 3 #<W
T IS § THAATT a9 R )
g &) fggeam & ¥¥ FAg @R
T TF & W) W F A I gfee
ST iR
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=t sFTEER qEt]

EIWEAT ¥ I AT ® TF
ofgE = NA T | wfEeT v
T/ T g AN W] Ao a3
g P fegem A e fgw I
AR e A DD AR T A
98 | AT qF I TESAT &7 AAT A
fggee ¥ 7 w8 T W § 1 Afww
A ey fF oo F oF afT & D
“qfqm qfmt O == W, dfew 9w
AR et ¥ g § qE A few
Jarg & qe e g R g wel
FFAfeon § | % 77 TR T
fie gm 59 AW F gA-frderar I Q@
€ ? T T® 9o W ag Afew Fer
agl an fip foqat e & a9 39
afaq a0 F DY F qRXH Ty
Fr o, IFAT & TR F WA q@
gt & NG F Ay A Jad ?

¥ gg o frazs FAr Jwear § F
T 3 el F e afag @l IRy
FW ATX T O A AR A fwew
T, @ AR T AT F ¥ A
wfaFrd, ot fawa e & 99 FrHh
g fraw @ @ oA g, i
it F AT FT GAr AL AW { |
£9 fa o o6l AT a1 § 78 76,
Y 7ezr 7 w2 9T fF gw Y w1 Ay
1 ATH o7 AE a7 gE5 | fER 39F
1< ST AT & g Fr i g, A
FT IO T AT | T SR a1 a7
‘g W B A F R 7w
IqF 9% 1 4 1 T { ¢F afEaw
T T WR &R T 5 98, 9g A
qe A&t 4, 7g 77 gt | F QoA A
g & I o & Twax & a1 A A
2 7 1T FHTL A AT K AG T A
fiF N A T2 9T G T FE AN
@y T, 3F W THg ferar AT, A =Y

FEBRUARY 10, 1964 Address by the Vice- 1574

President discharging
the functions of the
President

favamag 7 w1 A Sw e §
T fF A0 T aeT oF et
gvg foaar mr @ ? Y gw A A
T@ES FAT F @ AT ! G A R
fer 1 a9 ¥ wqifee #
AL WY § Ieey AR fm W)
99 ¥ qfomy e Agt W IR
W A ggaRs 99 & for
EL I U

# wqw 37 foal ¥ wgwa Af g
N FY & FF wa ssgee Ay o ¥ fegr
F fear 97 | @A g A g}, Iw-
wrey wgred, fi6 oy £ % 17 3z ;e
2 ¥ fr e frdY 912 & 18 weifsw
o9 W, a1 99 & ar ¥ qudfas
v fFY g gF R #r 7=t gw  grew
FdY A sefgd | AT 9w qF A ¥
R I T § I9 IF I9 97 & IS
Fgt v A% g | famsa § far g ok
for 97 & e fod gu w9 TR
a1 Fg &, F gwAar g fF AIw ¥
fea & fakg &1 77 aral @ g TRt
T F G AT AT GA

FTHI FY GAT T TF & q1-
a1 T T R A o @

= TETER TR HI I F
& S are arem g | TR T A e
Fawam e farmr g ...

IqTew WERY - TRy fHAe ma
T far €

oY Tw wgw ady & e Wi
gy faer sy =fgy

st ST mredt o dedt e
T 7 A FreR @ dd A §
wr X foms 7, e o
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I s ¥ et @t anfeld @
g § AR 3 o 4 e e
% AR w g fv A st Fv Aw
¥ w3 e fer oA Sl o
AfeT g & a9 a8 WY ¥ Haw FY
e g e ag N wend @ o
I A F O FOAR F wed
wfy  § s T A ¥ avy IAA
Falmar g g i g 5 o
qay oo F R W A F RN F
AT ag A0 TTAT FY TS FIAT A
¥ &Y STFT THIA TF WY AG 37 femw
AT, TEIH AF AT qG A T qF AR AT
WHAIE F A9 AFT F ITHT w1 F19w
T3, I @ WEET AIA ¥ HE
T N v Grfed | PR IG H 3O
WYFR & ari Frgw g f5 o, ..
(geewa) zfead wwd & o<
g wear faret & fom & waR )
¥ 5% WE | W AT TG ART §
N @ Naw I AT AE
frawR ¥k g™ TR F
@ & fF S sA Arfiwr F osax
qzf =TT |TE § O TR FT IATT
WY e e Tfed w W g E
¥6 gaAal AT TE §, T STF FEATAN
T T FIAT AT | TF qeeq arF
@ Hoagi & F AT FETE

UF gT ¥ IS oq@ M FowEAr
e g 72 @ fr fegem & oo faen-
e fafreex w7 @ 9@ &1 ga
FqF T PN A I g afg
marzwmﬁwﬁamm
& o 9@ T e ag ¥ g AE
I @ qF qE OFTAHT FT A qAA
dqr 9% far § 1 77 FM IFT T 9 g,
TR UM G | FF AW F qUT AT
ar 7z # 9% ¢ & Aok § -
AT FT H1E GATT 577 TG ¢, SEHIEE
IR Y, TF AR TG AT A |
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FT &, TF AR @ 7 I} gt vy
T I & N ok fre Aqamz
N wrEr F o} ? AFare WK
1 QAT | T TG ¥ A At fF -
fireex area ¥ gea ofkwg & i # W
33 aft § AR | D AfFEA R OFE
T gfeETT & 3 g ) e el
FF GHATEAX g FXIAT AT § aF
T AT FTEHR § NGGTEE F F91 7 5T
= TR F] F G I3 & A 77 A0S
T AT €T AW TG S0y § 7 SN A
& T F & R g afg ¥ A
FAT CF Har g FTER qEI7 T F
graT ¢ g Iz g fv forw faer o ar-
fream &1 wfowR §, T Hw @ a1 T
AR & TG ot T, g o smar 3 v
T fear ST § | FAA T T AT 2
ga afwg F ama gas feag /R
L qE T ZArT AL | gAH AT Y
g § | we we § fr grem afveg
g @ wmer ey dgga A fr
qIFETT &1 & T A # ¥ ¥ AR
TR A ¥ ¥ N T g d Ay
TET g og gF fF oW #1 &
wf¥a & &g & feed =7 & /97 93wy
T feam AR #1197 7Y TG SqrRr
g

FER & gy § & Hfqw Q9
Fg aX § qurad F@T g | ITER A
qAET FT 9T 4 &l g f5 Tt
A AFFAR T T 9T 5T IHGET
&1 faer fagr smo ar arfes aza «t
fafret & o=z & faar oo, ¥ @
&, N G wifs T fifew @
T TR A T NI F O Sy
FEAR F¥ AT SFaT F O Wifg
& grg g T3 N | W gHE F
gaaE & fa¥ A wodr s fae
gefq €, S9er & AR SWA T@ar
§ 1 W W ot e 9 2 e aer
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[ s AeT)

W q-e-fama 8, g™ Tea-
o g, Srew fafreT T g, Ae
wdt g, IW WO F AT A
WT FX | WY I T FHOT F
gfarr-am ¥ a1 §, mfgex I
1 I TR § wfawr | N O
@ &, wer Y 9@ o &Y m, 1©
At AR FErE 9 R A% s
AR E 5 IR F oqed v At
N A g T F@q, wow T <fEw,
et 7 | T T & I
f& vt ¥ Hraradt Tow § T
¥ fa¥ o™ W A1 & g gon,
e Ry 7R F1eiR, @ A1 #y forew
& wF fame s e dfag

Shri P. Venkatasubbaiah (Adoni): I
am highly thankful to you for having
given me the chance to speak. From
this House we extend our heartfelt
thanks to our Education Minister,
Shri Chagla, who has so ably advocat-
ed our cause in the Security Council.
While speaking to pressmen at the air-
port in London, he has very correctly
pointed eut the attitude of the British
Government towards our problems.
The attitude taken up by the repre-
sentative of the British Government
in the Security Council has not come
as a surprise to us. The British Gov-
ernment never reconciled itself to
the fact that we wrested power from
them and attained independence. They
have all along been feeling a spirit of
comradeship and fraternity with Pa-
kistan and its leaders who were
hobnobbing with them to vivisect’ this
country and to create all sorts of com-
munal troubles and hatred. When
there was an emergency, some friends
eriticised the Government severely for
not having more cordial relations with
the British Government, but knowing
as we do their past history, their atti-
tude towards our Government and
our political movement, 'we could not
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have expected more than what

they
have done.

Shri Tulsidas Jadhav has narrated
the interview that some M.Ps. had
with Mr. Paul Gore-Booth, the British
High Commissioner in this country, in
which the High Commissioner pin-
pointed and crystallised the opinion
of his country on the accession of
Kashmir to India. That amply speaks
for their attitude towards us.

As for America, though we are high-
ly thankful and grateful to that great
country for coming to our rescue at the
time we faced the crisis of the Chinese
aggression, yet I feel that these two
countries, America and Britain, want
to stage a come-back through their
neo-colonialism and to have a grip
over our country. In spite of Pakis-
tan hobnobbing with China, they
have still got a soft corner for that
country. That clearly shows that
they have not reconciled themselves.
to us.

Some doubts have been raised by
Shri Nath Pai and other friends about
the softer attitude that has been
taken by Soviet Russia, but we should
not forget the fact that the Soviet
representative, speaking in the Secur-
ity Council, had clearly stated that
Kashmir’s accession to India was
complete and irrevocable. So, the
other thing which might have been
said in a different tone, should not
be taken serious note of. The fact
remains that Soviet Russia and
Czechoslovakia have played their part,
and consistently supported us in our
stand on Kashmir and in recognising
our country’s sovereignty over Kash-
mir.

Coming to the communal riots and
the hatred that has been let loose in
Pakistan on account of the theft of
the sacred relic from the Hazratbal
shrine, T would like to point out to
this hon, House that it is a grand
strategv of both Pakistan and China
to see that there is a chain of com-
munal riots in India and Pakistan. I
also sav that it is an engineered affair.
In India also they have got agents
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provacateur who will fomeny trouble
4l ie appropr.ate moment when a
s1gnal 1s g.ovea. laan the out-
ward enenues, Pakisian and China,
we should be ve:y careful about our
internal enemies who, taking shelter
under our democratic set-up are try-
ding to create all sorts of communal
troubles. We must be more careful
about our doubtfu] friends than our
sworn emnemies. That should be our
-attitude, and the attitude of our Gov-
ernment. I would very eagnestly re-
quest our Government to have vigil-
ance over the activiies of these people
who have come here in so many
guises only to create trouble in this
-country,

I was surprised to hear the speech
of an hon. Member of this House,
who swears by the Constitution of
India and by secularism, and at the
same time has made the worst com-
munal speech that I have ever heard
in this august House. 1 would
sincere.y request the hon. Home
Minister and others in Government to
keep a watch on certain people, and,
if necessary, to use their constitu-
tional powers to gag #heir mouths, so
‘that they may not utter such irrespon-
sib’le and communal things in this
country.

aadie

Coming to our internal problems,
the Vice-President has told us that in
spite .of the best efforts of Govern-
ment, they were not able to make
much headway or show improvement
so far as the food production of the
country was concerned. As has been
r~ointed out by several Members, im-
provement in agricultural productioa

is the main base for the economic
development of our country.
Unless we improve things and

achieve self sufficiency in foodgrains,
we cannot progress towards industrial
and economic development. Many con-
ferences of State Ministers and many
seminars of agricultural officers are
“held; still we have this alarming pie-
ture of shortage. in food production.
From reports it seems we cannot reach
the 80 million tons of production
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which we achieved last year; there
would be a snoruall or about 3.5
million tons, There is no use of having
conlerences or appointing one more
IAS officer: these will not produce
grains in the country. The Central
Food and Agriculture Ministry has no
overall control over the working of
the various State Ministries. From
the way the Agricultura]l Ministries
are functioning, I could say that even
fer 100 years we cannot achieve any
substantial improvement though we
may pump ‘severa]l crores in this sec-
tor. We must tackle the problem at
the village level. There are delays
in implementing schemes which can
yield quick results. The Ministers
completely depend upon files and notes
given by their glorified secretaries.
Unless they apply their mind to the
realitiez of the situation and remedy
the diffi_ulties that stand in the way,
no amount of conferences and seminars
or crores of money spent on schemes
from tax payers’ money will solve the
food problem.

While answering a question the hon.
Irrigation Minister said that thic Gov-
ernment was considering taking over
big projects with huge capital outlay
In our State, we are constructing a
huge project—the Nagarjunasagar
project at a cost of Rs. 150 crores. It
will take 16—15 years for completion.
For al] these years the State’s resour-
ces will be diverted to this huge pro-
ject with the result minor and medium
projects could not get adequate
money. An early decision should be
taken by the Centre to implement
projects costing above a certain sum.
Unless this is done no purpose would
be served by sanctioning some addi-
tional amount for agricultural pro-
duction,

The cultivable area in a country is
limited. With growing population and
extended cultivation we could not have
quick results. We should take to in-
tensive cultivation so that the yield
per acre may increase. We have to
see that the land reform problems and
fragmentation of land are avoided so
that there may be consolidation of
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noldings, co-operative farming may be
encouraged. Credit should be made
available through co-operative socie-
ties. Our efforts should not be exten-
sive and diversified but intensive and
concentrated so that best results could
be obtained quickly. There are three
or four departments doing the same
sort of work creating confusion and
duplication: Community Development
Ministry, Food and Agriculture Mini-
stry and some other agencies also—
3 or 4 agencies giving credit to the
farmers. The result is that only influ-
entia] and rich farmers get advantage
from all the three sources: co-opera-
tive societies, Community development
agencies, revenue department. We
should see that there is an entire
review of the land revenue depart-
ment.

I have got the greatest respect for
the leaders who are protagonists of
prohibition; they say that it has done
immense goed to this country. I agree
entirely. But I regretfully submit to
them that it has thoroughly failed in
its implementation; it has polluted the
social fabric leading to bootlegging
and illcit distillation on a vast scale.
It you are not able to implement it
effectively, for heaven’s sake scrap it.
We need not stand on prestige.

About Hindi, I have to say a few
words. We are people coming from the
South. The Hindi fanatics in season
and out of season by their speeches
and utterances are antagonising the
people of the South, We are
in no way lagging behined in
learning Hindi. We have com-
mitted that Hindi should be the
linguna franca of the country. But by
wounding the feelings of southerners
time and again and creating contro-
versies over irrelevant matters that
Hindi alone should be spoken, they are
antagonising our people. I appeal to
them to cultivate the spirit of cor-
diality and talerance. We will not take
it lying down. They alone are respon-
sible for creating this sort of antipathy
fowards Hindi. I earnestly request our
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friends to be more tolerant and let us
hope that ere long it will become our
national language.

Shri R. S. Pandey: So far as Hindi
is concerned, I want to tell you one
thing. The question of Hindi should
not be raised in terms of north rnd
south, There are so many South
Indiang who are very keen, and are
learning Hindi, and Hindi is very
popular in South India.

Mr. Deputy-Speaker: Order, rder.
Shri Gulshan,

Y e (wleer) S
Tgea, Iqaegafa F wfawmeer 9T #§
Ut =t T W g ) e aF F
e IR FrE e ger fan
fomd 3w #t 9ufy &, 0 H
Tgars, 3w # F@ Wr wwER AR
w F a5 W w1 AR
ag: IeA fuee ant A% faed o+l
A gafe ¥ faxr 1 g faaw &
#F ar g A0S g g f5 9Aa
W F aR ot fog #2 2 fear s
IGFY 9% FT I IA T |

T Treegfa, sgm W SR
FEX HeAY I S § A7 TG AW HT AR
F¥ §LTETC T 9 TG TR W § /AR
FR EF WA IR T A
2w A AT Il 1 I S A T®
A F GIEC 9@ O AT Q
PRy aTE ARG @ L

HEWE F AR F T TS g
FEd § fF oF O @ R FadT §
fr gn g dara & AR gEdr
qTH 9T gA HUAT FIEguEr § o
g @ T € fF 3o el ¥ awEt &
T LY FHFELY, I A A o
FrET, FIF FT FEA vy BT § WX
IT AT F Gl ¥ AF @A FT
fawr 7Y =vgar | ag &1 AW T AFE BT
HOAT FTAT IT QI &, T ¢ HAA A4
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i 3 ag ¥ ¥ g0 N ? A
fram Y #X wEa g, dfew feam
Nymasng ' Moom T fe
oF T Al g F AR AN A @
§ R Aot % wmw faw @RI
AR AR 9 T § F it f ey
g1 3@ F €
EE [ T W,
war wa fggeEm

o W FT A T AH G A T
AT QT & | AW oA wq W AR
ST AT § WK E a6 qFI Tw
2 i T F A § R aER
N WE ¥ G, N9 F5 F €9 F 72
MY | WG AT Y TR AG AG
g0 I 5 g0 &1 ag 91 9" w39
LA @ g ¥ ww
YA HT AGA F1 OF I g feaw @wan
g AR gfam o T AN w1 Ay
T FI SAF AT F oy | F qw-
a1 § 5 e@ g # feara 3o T
FEF | @ ag e SrER
& fod o e & for ar e & fadr
o G FT I agE F far b
fear @ Sww W% FT faan Smar 1S
A FT AT § IGH qF AT
s arfed a1, A fF g e & guw
¥ fram ® drer & s

wq foe awit § w fafwex
arfear Ao 37 § &Y g AT FT
qx dIrER g famndy & 2 e
SIq GFE FT Y WA q AW E-
el S G R o
FE AN AT R T SR P
g g9 Y 4 § 1 frara w7 o
et fga a3 ww@ & 7 farwal) |
¥ qod ¥ T R Wifs & ot 0w fr-
A s Fa @R FE™ F fraert &
Y JAET A aTH AR § | IAF AT
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TAT ST §, AT ETEV AT g, O
BYY TegdY Y o & fmy SEey
AT VAT G g AT g | A¥ Ay z®@
o & v W T 47 99 g9 &
Tav § 1 far faemae & ggr w8
T | ot ¥ foremrare &< ¥ fremae 8,
o F Y frerae XS W ) & '
g g fr g # W faomae § @Y
§ | GER A T o ¢ 5 s
% off faemae g9 At § 1 A
gt ¢ fr fomd waer @zt g Sy |

Sa M FHaS W F oA
g a awer fF @Y e sAEAE
WG | AT A Wy 91 AfFw T
oo ofY 9§ @ Y | UF d<h af a%-
FIR FTHAS AR FY aO F@Y § AT
/@A aw fEr  faomr # g
Tt 2 1 ¥ AT 47 99 gy §
OF % al qEEY g 9K §E a9
FHQS 2 | FHAS § o gET d
T HET § | U ;T 97T EraT g

a1 & s g fF o Jw @
T ET ] | A TF AT @ AR AT
£ U ¥ s 93T 97 97 fF mh9w
T U 97 | I9 §AF =7 FETER AR
e S A Q| AR qRE AR
nfral # @ AR W@ ¥ | I Ty A
Y ¥ oF @ F, ST fore R oW
@ § A 3w AR § afeer ¥
IYRY T ATAT AL | IFA 99 F FY
o fr fggmrs & wfrem @,
WA ¥ AW F I a W ¥
W A A w8l gar ;i fE oSed
SAN T ST ST gH HOT A FT U
Z £ SR AR g frera, o faea,
s faerqr, W) agr g F afqr
Tg oY, WToEr w9eT fiwar, TRy
frert ®R @Y & fod = fawtar o
AfET WS I TAQ AT &1 AT Y
g dEd & fF o & faw ¥ @Y
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aw MM ¥ & Y w33 § FRw
FA T AR wfedi § T ¥ gAw
I Ats 7T | a1 & gwg aFar g fF a8
TS & FAqT 1 W ¥ AN A
JaeY ERIT | FT A ag gy F AT
F IR ? & A quaa g awER A
g TaeT Wr &

TE T DA FATAY AT &, AR
377 fag N o7 T@T AT § @ AN
R @Y T FFT I3 T8 AFIA T I~
e H F9r AT § | S A a2 91
f& =& IR ¥ fweT AR FT T1-
8 SYRT T AT AR |47 91 & 79
foet w12 Eifem £ qrarg T |
T TR@ N AR FH AR I 7
I IWE AT AT e
Q) FET dY | AfFT NI FET FA Q) 1
IFH A JHAT G JIA L | I TS 39
1 a1 g f gurd o o AT qE
T g & | DAMT A FET 9T g
Frat L s I E AR T a9y
T AT 3T g wepT T Sty § Sfewe
IT T F) AT T A@ FT AT q%
fererd gt § 98 SaRy ¥ e
T FW § "I FTHT TIAT T 3IF
T 9T @9 AE A & | | Faw
AT &Y FEAT AL & | T TATT Heel? ST
ol 1S TS F g A7 difew
) T$F W g Far a1 F Ao @
T gL 2 AT e g AR &)
15,00 hrs.

A | A AR OF 97 § 9N
ST T Tt oY ¥ F@r § fE g S
TAR I FT AN § g TgT =0T
£ afeT @@ @K 9T 39 6T &
S TR R A qgT AT g A A
a7 § 5 fodt avs o gardy &t
HTHAT TG Y T EY
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AT THT FX AT AT THEA TS
A T AT FFAT €1 RN FO A F
g a1 mifee & o g i
AT & g gAT T3 A7 g2 fawrw
&\ & gaman g 5 g gdeT o Few
# g2 ar mifee # g, Aromeer v
g ¥ g ar ag W g AW F fag
oF agd FfeTrs & | & wwaan § 5 W
R fawat 7 o fgrgat A0 @AY
T JAT FY § 98 ITH AwfoRee A FT
Iy a7 @qd § | faww areai v @y
T® a5t fegal A qEerAEl F1 a9
¥ faq foar & & gwear g fe o=l
OF Tga & Frfaer qraw F1 fFav g

FEAR FT HAT AT qgT ] X
AT AT @1 § ) & guewan g 5 oarw
FIFR T2 79AT & 0 § o7 q6
T gL TR A WA v F
s faae s, W a7 gra § fawer
s A X IgFr afew AT 9w
wfewer &1 Stvar ST § 1 9 9% ¥
T IIFEET gHAE A FEIR &
FR gaar frar a1 AR g w)
QT FY FAT FT THFR 7T AT TLHFT
37T fgwrora & fag w1 AR wAETET
T B T HE JAEY qTET HST
gl @ @ 37 wHT AR ENT AW
T frd & g ifeaE el # Y
GITY U AT q¢ W & | TfFEE W
FAASAT AT T I THAT IFIA A
QU far | StafF gard B W a3
S W oAf AR WM & FERA
Torr F faan f T o8 o e agn
21 & gueran § 6 < 9@ aww wwd
U &1 3 o1 5 g7 faega aufFearf
F1 FTRAT #7 FHF § qEL &9 A,
T =BT HIFT AT I@ a4 @ fgaw
Iq qF @ F g adew § fE
FIEAT & A # =T 92 A=Ay
&1 Xt I W & 1 gt o s
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TR TR EhaT § 579 9 e & I
AT § ) 98 23 A & & TSAT FIA FT
T FAT § WX IEE Fiww GG
f& @ 7w & g 7§ afew At
A q1 Ara wmar § fF At ) osgafy
[T AT fqr w7 | ST 99 gk A
wed & 5 arsgafa waw @ fe s
oF A gae 3 wE) wran fF gurd e
FIERI # gl FT AT AR FA T
F1 T F W g ? WK Uiy e
qEH U AR & I &Y 4 IEfare W
qF AL Fi TRT FW T A faafaar
I W § TG @R F WA | AT &
T dag TeA QT § fF awi A
TE g9 A 97 W T IaF qarfan
q9 =l F @ 97 afew @g dg
TaHe W) qegufa #1 agh 9%«
T | "W i 9@ 98l ) efeeT
AR 7o sl e & TeEs w9
F FrEaifeat F@1 W ¢ Wi o
R ft I&0 g w@r § 5 oty
WTES SN FF Q19 dod TaAe gt
T Fo A A A ¥ ¥ AR qferearr
T A AT AAT FW § AR A
T NAT B F @ &, 379 gE
& TEY | W A F 48 F AT §
fiF ITergufa wEiga & ww ¥ o8 o
o w1 § fF I ot 9w 2 g
gl s av qaqar fE s w1
HAAT H6 T I A

ITArfT 7 7w Aryor # fgges
FEEH AR §F59E FAOGT § A Y
vafs & fag go oY & wgr | o
HEMS TG ) Y AR A® T
ST | AT AT I7 7T gaAgd
F1 R W7 TR 7950 ¥ ey T A
FTE 30 T9Y 77 AT W@ 1 AT AR
T3 @ fRAsr €y a8l § 1 97 1 mAgd
AR I 19 g9 w AT fF @
FEF § aT AL AT G N @
2116 (Af) LSD—8.
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wt §, 3% fMg F R %) §O w0
Tifew |

T a8 A & fFoewd wa
T feges FTeCw & wogd &) &
& & fag o9 ;fQ F1gooH (4T
o & 1 i 3w § A s
TG FEfaF AR W W TG W
fe¥ s fa g SAfT FXEF | W TR
f 2w 3 FrHr T g TS el o
g g & fF 78 o 97 dedw /ait
F) 75T FY 9 #R WK Gy fear o
s @) aga w9 far s 1w
g a1t & fag S 71 sl w6
@ 98 W ¥ WIS FT SART AT FG
A T &Y WIS ST I G GO g
ag Y gux ST | gafee & gt §
fF 5@ T F T I7F T IF
WIF IFHT TEAF FTAT 3@ FE A
WA § | ETHI & A &% awT St
% | 7 ZieaE geEfal § ar § 7f
T aTY § ¥fa 99 9g 7§ T3
e gF @ IEF IOIX 9 WERE
e & ot § 1 F S fF g e
It & fog & o I 37 F) 4
G fF § FTHaTT g AR IT R IF ¥
qu | ) |

IfF ¥ wwE & g T ¢ afe
# o SR T FY FC G0 g W
®T GHAE AT g T W 7E G-
afg & W % e w1 wEws 7 |

Shri Basappa: (Tiptur); Mr, De-
puty<Speaker, Sir the lengthy debate
on the President’s Address all these
days has evoked intense feelings om
all sides of the House because it is.
connected with certain  affairs that
have happened in East Pakistan as
well as in Calcutta. And, particular-
ly, what has happened in the_'Securi':y
Council has als> some'hing to reflect
in the debates of this grcat Parlia-
ment. Even on the day when the
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Address was presented, the linguistic
rivalry and other things that were
created have added to this kind of
feeling in this House. Therefore, the
Parliament and the people of this
great country have to take note of
the intense feelings and see that
those intense feelings are set at rest
so that we may march towards pro-
gress in all directions.

8Sir, the President’s Address has
been stated to be very comprehensive
all through, but wvarious criticisms
have been levelled against this
Address. Therefore, it has become
our duty to analyse and see to what
extent these statements or criticisms
can be taken. Analysing these cri-
ticisms, I see that some of them are
not made in a constructive way. Even
this morning, Shri Nath Pai, speak-
ing on the President’s Address, was
talking in a tone which may not be
very helpful. He was speaking of
the leaderless state of affairs here. If
there was no leadership here proba-
bly we would not have stood on the
floor of this House to express our
views. Certain things may be hap-
pening which are not to the liking of
the hon. Member. But whi'e making
these criticisms one has to be very
careful, Asking the Prime Minis‘er
to resign is no solution. On the other
hand, what we need is a unified
aporoach to all the problems that are
before us. Of course, the adminis-
tration has to be imvproved. The
standard of administration is at a
very low ebb and there is uncertain-
ty and insecurity. So, steps have to be
devised in order to see that these
things are corrected.

Tt may not be possible to cover all
the detafls and mention all the
gpecific steos to be taken in the Pre-
sident’s Address. Tt is no doubt ex-
pected that while referring to the
Vigi'ance Commission or the social-
istic patiern of soclety that we want
to establish or any other matter we
have to give the direction in which
this country has t» go and, from that
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point of view, it needs certain im-
provements. Of course, certain omis-

sions are also there. For example,
recently there was the death of
several of our Generals and other

high military officers in a plane acci-

den‘. I am not referring to the acci-
dent which tock place yesterday or

the day before but to the previous

accident. That accident shocked the

whole country. So, this address

should have made a mention of it,

Though the President has not ex-
pressed any complacency in his
address, still members have begun to
see all kind of things in that address
of which one should be disheartened.
There. need be no disheartening. The
very fact that the Security Council
has adjourned shows that at las®
there has been some effect as a result
of our steps. Here I wish to refer to
the good work of Shri Lal Bahadur
Shastri, Shri Nanda and Shri Chagla
who have done wonderful work. The
very going of Shri Lal Bahadur
Shastri to Kashmir has created such
a confidence in that Sta‘e. It mmust
be said to the credit of Shri Nanda
that he took steps in Calcutta which
prevented further happenings there.
Although one member in the morning
said *hat Shri Chag'a’s arguments
might not have had much effect, it is
the villagers of Kashmir that have
shown the way, still we cannot forget
the stand taken by Shri Chagla. It
had its own effect.

When we are considering the world
scene, the death of Kennedy has cast
a gloom to the future of peace in the
world. But the banning of nuclear
weapons, the signing of test-ban treaty
and the disarmament move all go in
a direction which shows that some-
thing good may come out of all these
things.

The Address has devoted a great
deal to mention about our deteriorat-
ing relationship with Pakistan. The
only policy that we can pursue with
Pakistan is one of firmness, which has
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yielded dividends. We have seen a
number of times that talks with
Pakistan do not yleld any results. But
once we are firm when we know we
are in the right, I think wisdom may

dawn on them.

Something has been said about the
Security Council. Shri La] Bahadur
Shsatri was right in saying this morn-
ing that the Security Council should
see wisdom before taking up this
issue again. After all, the Security
Council is not there to resolve dis-
putes of this kind. Direct talks alone
can do it. If Pakistan does not see
reason in having these talks with a
view to solving the problem, I think
it is not the business of the Securitv
Council to do it. When a question of
the sovereigntv of a nation is involv-
ed, the Securitv Council cannot arbi-
trate on that. This position was made
known verv clearly, particularly by
Shri Krishna Men'on when he spoke
the other dayv. I need not go into the
question of how the British represen-
tative behaved in the Security Council.
If they do not revise their opinion,
other methods will have to be devised
to see what exactly should be our
relationship with  Britain. Some
explanations have been given this
morning as to the partisan attitude
that has been taken bv Britain for its
own reasons. If it takes up that
attitude to satisfy its own purpose, we
are not here to listen to all those
things. narticularly when it touches us
most. When we are receiving aid from
the United States we have been saving
that there should be no strings attach-
ed to it. But the recent happenings
clearly show how far they really
believe in the non-alignment policv of
our country. Whether it is a question
of China and India, or India and
Pakistan, they want to have arbitra-
tion for settling the dispute as if we
are one of the parties to the aggres-
sion. When certain things happen in
Fast Pakistzn an! we refer to it then
alsn we are tried to be equated in
that way. Does it mean that. whe-
ther we have represented our case
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properly or not, it is their deliberate
intention to see things in that light?
Both may be true. I think it is high
time that our diplomatic missions
should do something more. What has
happened to our publicity abroad? We
have been hearing so much about it
but what is the result?

Mr. Depity-Spasker: The hon. Mem.-
ber should conclude.

Shri Basappa: I wish I could have
a few more minutes. Since you want-
ed me to conclude, T will say a few
words about the regional imbalance
and the backward areas. Sir, since
you come from the Malnadq area, you
know what resources it has got. I
have been sayinz .t again and again
that why a Central Board could not
be constituted to develop the backward
sreas.

Shri Warlor (Trichur):
sonal matter?

Mr. Deputy-Speaker: You may leave
me alone.

Shri Basappa: Sir, as you are sitting
in the chair, you may not be able to
speak more about it. But you also
come from a constituency in that
region. It is one of the most unhappy
things that Mysore has been wrongly
understood. There is a wrong notion
that it is an advanceq State. After
re-organisation, itgs size has become
just double. It is facing huge pro-
blems. But what about the finance?
Only Rs. 47 crores have been given
for the Third Plan of which Rs. 20
crores is the Central assistance.
Sherawati project will take Rs 21
crores and the balance left is Rs, 8
crores. How is it possible to develop
that State with that small and meagre
amount? That is one aspect of the
case.

I did not want to speak anything
about the border dispute but now 1
find it has been raised by members of
the other House. Alsp, it has been
referred to by the Govermor and the
Chief Minister of Maharashtra. We
want these border disputes to be

Is it a per-
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settled once and for all but we are
told that there is emergency and so
these things will not be taken up. But
on the vther hand, the urgency of it,
the national interest behind it is
spoken of by the Governor in his
Address in the Maharashtra Assembly.
Therefore, I have to speak something
about it here. If the question of
Balgam, Nepani and Karvar is taken,
there will be hundred questions. If
these questions are revived, I do not
know how many big questions will
come up in this House. And how to
solve them?

Again, about the Krishna river water
dispute, what is the reason, what is
the rationale behind the distrubtion
of these waters? There is no reason
at all and the Maharashtra Govern-
ment has taken it up. I wish that a
more rationale basis shoulg have
been adopted.

Lastly, about the socialist goal that
we want to have and the corruption
that we want to eliminate, there must
be sincerity, there must be confidence
infused into the minds of the people.
When we speak of these things, where
is that confidence, where is that
sincerity? I have been seeing this
morning how and with what sincerity
and confidence this has been tackled.
The sentiments expressed by the Vice
President are ennobling sentiments of
dedicateq attention to all these things.
If the independence of our people has
to be upheld and increasing prosperity
and contentment of our people, the
stability, security and peace has to be
established, this Parliament, this Gov-
ernment, has to give a correct shape
to the things to come,

Shri Shinkre (Marmagoa): Mr.
Deputy-Speaker, Sir, this being the
first time you have s¢ kindly allowed
me to speak in this august House, it
becomes my foremost duty to present
to you my most respectful greetings
and compliments and at the same time
to pay, through you, my unstinted
tributes to this unique experiment in
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democracy we have undertaken in this
country. The very presence in this
House of my hon. friend Mr. Peter
Alvares and my 'own presence as a
result of the last general elections in
these Union territories of Goa, Daman
and Diu is a very eloquent and befit-
ting tribute to democracy in this
country. As you know, the ruling
Party, the Congress Party, contested
all the 30 seats to the Legislative
Assembly of these Union territories
and also both the Parliamentary seats
on behalf of these territories and, Sir,
I will reming you and this House,
through you, that the Congress lecss
all the 28 seats allotted for Goa to the
Legislative Assembly anq lost both
the Parliamentary seats and as a
result of this, we both Mr. Alvares
and myself have come to this august
House as the sole representatives .of
the people of these Union territories.
You will please permit me to take up
this opportunity to thank the peopie
of this great country for their sus-
tained and sincere effort in the cause
of liberation of these territories. 1
may state here that but for the sus-
tained efforts and help from the
peoples of this country, I wonder
whether this Government of ours
would have ever realised the necd of
liberating these territcries.

Sir, way back in 1954-55, we almost
thought that we were going to be
liberated on the 15th August, 1953.
Even the Portuguese administration
there thought it likewise. But quite
of a sudden an announcement came
from no less a persocn than the Prime
Minister of India thal the Government
of India have no concern with the
Satyagrahis marching unarmed and
non-violently to Goa. That was
enough for the Portuguese authori-
ties of the place to butcher away un-
armed and non-violent Satyagrahis
who marched into Goa and that was
the end of it. I might tell you that
on the night of the 14th August, 2955,
practically almost all the Portuguese
civilians and their families pius tie
families of the military officers had
sought refuge and shelter in two or
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three houses in a Campal, Panjun,
they were just in expeciaacy, 'Lney
Knew and tney were anucipating Ior
somelaing t0 nappen and bDe bunaied
away, but nouung nappened. ‘Lne
aqnouncement came from the Govern~
meat Of lnwa and everyuung went
to pieces. Many people nave asked
me aller the results of the elections
wnelner the people of Goa have no
grautude towargs our Prime lun;ster,
And we quesuvn has made me to
ponder a ltiie over that. But quite
all o1 a suaden the answer swelled 1n
my nund tnat most of us, the freeaom-
loving Goans, are regaraing tne Prime
Minuster not so mucn as a hberator of
ours but the man responsibie for our
agonles tor long 14 year, I may tell
tnis House and take advantage or this
chance tnat you have been so kind
to grant me and recall here what Dr,
Ram Manonar Lonia did for our libera-
tlon way back in 1947 even betore the
independence of this country, To be
exact and precise, it was on the 18th
June, 1947 that Dr. Ram Manonar
Loma stepped into Goa and dehed and
challenged the autnoriues of the
Poriwuguese and said that he wanted
to see how the Portuguese deny the
basic and fundamental rights of the
people, e was subsequently arrest-
ed by the Portuguese admunistration
of the day which got completely
shaky and did not know for 24 hours
what to do. Subsequently, the ad-
vice came from Lisbon or their
Central Government or London or
from elsewhere and the things took a
different turn, Why I am reminded
of this incident is this. At that time
the Portuguese Governor Genera] of
the place had written to the Father
of the Nation asking how he justified
the intervention of a foreigner Dr,
Ram Manohar Lohia into the domestic
affairs of a foreign country I may re-
call the words of the Father of the
Nation who replied to the Portuguese
Governor General of the day:

“Dr. Ram Manohar Lohia com-
mands my respect for putting his
foot on this pimple on the face of
India.”
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How are these words compared with
the words of our Prime Minister in
1955 saying and telling that the Satya-
gran.,g are not the concern of the
Government of 1ndia? The Portuguese
Government bu.chered and massacred
the poor unarmed and non-vioient
Satyagrahis when they had the assu-
rance from the Prime Minister.

1 may also be permitted to avail of
this opportunity to pay homage to the
unknown martyrs, endless weorkers,
who have sutiered, who have shed their
lives and blood in the cause of free-
dom of these territories. You might be
finding it strange that r more than
two years of the liberation of these
territories, I am taking up the tioor of
this House to pay this homage. But,
as you have been reminded here, this
is the first time that the representa-
tives of these territories freely elected
through aduit franchise and through
general elections are having the coance
of speaking on the floor of this House
and only what these representatives
speak wil purport to be the exact
version and exact mind of the people
of these territories, The recent elec-
tions of Goa are not a trifle because
the Congress Party —the ruling party
had made it a.most a prestige issue.
You will be surprised to know and to
learn that barring the Prime Minister
himself, almost all the big guns of the
Congress Party and even some mem-
bers of the Government had gone to
Goa to campaign and the net result
was that they loss all the 28 seats to
the Legislative Assembly and both the
seats to the Parliament and most sen-
sible people in the country are hoping
that election results of Goa, Daman
and Diu are an indication of the
future trends of things in this country.

An Hon, Member; Nonsense,

Shri Shinkre: It may be a non-
sense....

Shri Kishen Pattnayaks Not at all.

Shri Shinkre: This is the first time
that I am in Parliament, and I seek

for your generous indulgence if un-
wittingly I might have indulged in or
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[Shri Shinkre]
committed gome slip or parliamentary
impropriety. And I am sure that you
will be generous enough fo overlook
any slip on my part, because I may
make it perfectly clear that I have the
highest regard for this noble House
and itg glorious traditions and nothing
will ever come to my mind which
might in any way be interpreted or
even remotely taken as anything like

lack of consideration for this august
House,

Coming to the Address of the Vice-
President discharging the functions of
the President, to both Houses of Par-
liament, there are too many hon.
Members of this House who have al-
ready spoken on this subject. Al-
though I support the motion of thanks
because of the due reverence that I
have for the august personage who
was kind enough to deliver the Ad-
dress, I cannot help expressing some
of my misgivings over that Address.

First of all, the overall impression
that the Address gives is that it is a
completely lifeless and insipid docu-
ment, a document that reflects no per-
spective, no vision and no sense of
dynamism of which we are hearing so
much nowadays in this country.

Alluding to the foremost question
in the mind of everybody, namely the
Chinese aggression, what does the
Address say? Has what the Address
says any meaning, either positive or
negative? The truth is there that a
part of our sacred soil is in Chinese
hands, according to the admission of
the Government themselves. What
does the Vice-President’s Address
suggest vis-a-vis this unlawful and
treacherous occupation of our sacred
soil Shri Lal Bahadur Shastri posed
a sort of direct question. He said ‘Do
you want war or peace?’. This is a
very pathetic question to pose. But I
might be permitted to point out that
short of war there are many other
things which we could certainly tackle
and certainly endorse, or at least we
should not be allowed to take a com-
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pletely negative, or not even a negative
attitude, but an attitude of expectancy.
Now, what are we expecting? When
the Chinese have already occupied our
territory, according to the admission
of the Government of India them-
selves, who is to expect? Are we to
expect a fresh attack from the
Chinese? Or are we supposed to do
something in order to force the
Chinese to do something so that the
unlawful occupation of our territory
is forthwith vacated?

I do not understand what exactly
makes the Government or the Vice-
President to write such an Address.
Sometimes, or rather many a time, I
feel that important, basic and funda-
menta] decisions of policy of Govern-
ment are being taken not by the Cabi-
net or by the Ministers concerned but
by the senior bureaucrats in the Cen-
tra] Secretariat because I cannot
understand this way of putting up
such an important and such a funda-
menta] and such a national question
that practically has touched everyone
in the country, no matter to which
political party or political ideology
he belongs, and not even a who-is-
who report wil] be like this, That is
why, as 1 said, anq I repeat it, that
sometimes I have a feeling like this.
You know, Sir, very well that recent-
ly we had this experienuce in Goa,
and we have found that the senior
bureaucrats have nothing like comsi-

derations of nationa] prestige or
dignity  of our country as
a nation for them, it is only
‘Go-safe’ or 'Safety-first’ policy.

They look only to their own comfort
ang their own welfare for the next as
many years as possible, and very little
1s there which touches them as to
whether the Chinese question is affect-
ing the ypeopla and people’s senti-
ments are being overlooked or not.
That is why, as I said earlier, some-
times I get a feeling that these im-
portant and fundamenta] decisions of
policy of the Government of India are
being taken not by the Cabinet or by
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the Ministers concerned but by the
senior men in the Central Secretariat.

The next question which directly
concerns me and to which another
non, Member has alsg referred, is Goa.
As 1 told you, the party which I re-
present, namely the Maharashtrawadi
Goumantak Dal, which is a party only
tor the specific purpose of obtaining
merger of Goa into Maharashtra won
tne elections to the legislative assem-
bly and won both the parliamentary
seats, It is very much regrettable
that in the Vice-President’s Address
there shoulq not be even a passing re-
ference to the future of Goa. The hon.
Minister without Portfolio, Shri Lal
Bahadur Shastri, while he was the
Home Minister, had declared in this
very House that the Union Territory
arrangement was a short-term arrange-
ment or at the most a stopgap
arrangement, and no territory could
remain Jong as a Union Territory, and
shortly, this one would be settled or
adjusted with the adjoining States.
But I regret to state here that there
is no retference in the Vice-President’s
Address to the question of the merger
of Goa with Maharashtra and of
Daman and Diu with Gujarat, Gov-
ernment may say that it is a very
munor question, It may be a minor
question, but I must remind Govern-
ment that it is these minor questions
which become bigger questions or
larger questions some time later, and
then Government will have to find a
reply, because they have never had
any reply to them so far. Only yes-
terday, I think, my hon  friend Dr.
Ram Manohar Lohia said on the floor
of this House that this Government
only knew how to pose questions, but
they had no answers to any ques-
tions that they had raised,

Mr. Deputy-Speaker; Now, the
hon. Member should try to conclude.
He will have other opportunities later
on,

Shri Shinkre: I would take just
one more minute, In the name of
democracy, I ask Government what
the idea is of controlling Daman and
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Diu which are more than five hund-
red miles from Goa? What kind of
similarity and what kind of homogene-
ity can Government claim between
Goa and Daman and Diu? Because
the Portuguese maintaineq them
under the same shackles, do this Gov-
ernment also want to keep them
together? They have rightiy called
it as some sort of domestic colonia-
lism, I would say that trying to dic-
tate terms from New Delhi to Goa and
from Goa to Daman and Diu, or from
Goa to Daman and from Daman
to Diu also amounts to some sort of
domestic colonialism, if I may be per-
mitted the use of such an expression
here.

That is why I urge Government to
take speedy steps and expedite the
question immediately and obtain the
merger of these territories, that is, the
merger of Goa into Maharashtra and
that of Daman and Diu into Gujarat,
lest things should degenerate insucha
way as has happened in the case of
other issues. We have had the ex-
perience of how questions have dege-
nerated so far, The hon, Members
who have spoken before me have
vastly referred to the question of
Kashmir and pointed out how it was
spoilt, I again place the blame at
the doors and shoulders of the Gov-
ernment for the imbroglio that the
Kashmir Problem is, If we say that
Kashmir is fully integrateq and it is
fully part and parce] of India, why
have the Government of India creat-
ed this ridiculous spectacle of two
premiers of one country, one for
Jammu and Kashmir and the other
for the rest of the country? Why did
they go to the Security Council in the
first place when they knew that it was
a completely and purely internal and
domestic question? Why did they not
withdraw from the Security Council,
the moment the Security Council said
that Pakistan was an aggressor?
Thereafter they could have decided
and settled all these questions with
Pakistan directly, if not immediately,
at least at our convenience or at the
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moment when we felt that it was
Justitied to do s0 if we had done that,
at least we would have the baby in
our bag, as the saymg goes.

Shri Wairior: At the fag end of
the aebate, I do not wish to cover all
the points wnich have been traversed
by so many ot the hon, Members who
have spoken so tar, But I am sorry
1o say taat in this debate, there is one
little subject which has almost been
neglected, and it is a very vital sub-
Ject which affects our natonal eco-
nhomy, and that is the relationship of
the working ciass with production,

The Vice-Pres.dent was wise enough
to say that the production had been
going up steaduy and progressively
and that it was expected that we would
have much more increase in produc-
tion ip the coming years. But actual-
ly, wnat is happeaing in that sector?
1 fee] that Government have not given
much thought to it; I am referring to
the Government as a whole and not to
any particular Minister or for that
matter, the Home Minister. I say that
the Government as a whole have not
given much thought to it; they have
Qot given it the atiention which’ it
requires. I can understand this House
and the Government being much
exercised because of tha happenings in
East Pakistan and in Calcutta and
other parts of Bengal, as well as in the
international field and in the Kashmir
arca. From all these things it is difti-
cult to divert the attention of Gov-
ernment., But at the same time, this
aspect is of vital interest to the coun-
try not only in the emergency in which

We are at present but also for the
future,

What is happen:ng there? We had
a decade of socialistic pattern of
society. The Vice-President says in
the opening paragraph of tle

Ad-
dress itself:
“We have continued to move
forward tdwards our objective
of a democratic and socialist

order at home and for peace and
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co-operation in  international
affairs”,

We may leave the latter pert aside.
As regards the former, it is said we
have continued to move forward to-
wards our objective of a democratic
and socialist order at home. We had
the socialist pattern from Avadi in
1955. In the last decade, from that
year till now, when we look back,
when it is reviewed not only by the
Opposition but by the Government
and the governmeni party itself, they
have come to the conclusion that it
is high time a commission was ins-
tituted to investigate whether mono-
poly has grown un-untrollably in our
country. Monopoly has grown to
such an extent that it has become a
state within a state. That was the
statement given in the press when
the ruling party hsd its annual ses-
sion in Bhubaneswar, in another de-
cade of ‘socialist democracy and pro-
gress’, I do not knew where we will
reach. It may be a state which is
completely controlled by the mono-
polists. Now monopoly is only cor-
roding the Government. At that
time, it will be monopoly taking hold
of the whole thing, if things go on
like this. The crucial question was
also debated by the ruling party whe-
ther we first create abundance of
wealth and then sit down and quietly
and calmly begin to distribute to all
those who need or boih these things
should go hand in hand. I know
there was much controversy in the
ruling party on that also in their
annual session, and nuihing was deci-
ded.

But actually what is happening in
this sector? I wish the pointed atten-
tion of the House was drawn to that.
It is a fact that concentration of
wealth and economic power in a few
hands has increased and the mono-
polistic hold on the economy of the
country has corroded even our poli-
tical life. There is no gainsaying
that fact. whether we set up a com-
mission or not, it is all patently
known. That might be the reason far
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the investigators’ report not coming
to light,

As regards the agricultural sector,
I am not saying anytbhing because
that has been much discussed. It is
admitted on all hands that there we
have failed to reach ihe target or
self-sufficiency.

The main question which has agi-
tated the Vice-President in his Ad-
dress, the main ‘disturbing’ factor in
the economy is the rise in prices. It
is only ‘disturbing’ in the terms of
the Vice-President. But actually the
" position is whether the working
classes and the toiling masses live or
do not live. It has come to that. We
all know that the working class has
not got even a bare minimum exis-
tence wage, what to speak of a living
wage—because prices have gone up.
S.atistics will show that we are
giving some increased wages or some
increased dearness allowance, I must
remark that the attitude of the Gov-
ernment is callous and it is a moc-
kery, the Governmeat has come
forward with a pittance of an in-
crease of Rs. 2 in dearness allowance to
its own employees. It is better that
it is withheld and this sort of joke
not played on the miserable life of
the people,

In the First and Second Pay Com-
mission Reports, there had been sug-
gestions and all principles were well
jaid. It was only up to Government
to implement them and give what-
ever is due to their employees. This
is not done.

And how much is the
prices? It is abnormal. That is ad-
mitted on all hands. Every day
prices are shooting up. Government
is not controlling them. In the name
of emergency, taking shelter under it,
in spite of the DIR, profiteers are
going scot-free. That is what s
happening. In order to protect the
economy under the stress of the
emergency and the crisis, the working
classes of India organised under
their various central organisations
came together and agreed on their
own with the Government’s proposal

rise in
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for a tripartite agrecment.
that agreement? It was just like a
stool with three legs. The Govern-
ment had its own part to play, its
own responsibilities © to  discharge.
The emp.oyers had their own and
the empioyees also had their own.
Government, first of all, had to con-
trol and hold the price line. But
Government has totally and com-
p.etely and miserably failed in that.
It is helpessly and hopelessly sitting
back—‘don’t know what to do’. This
is the a.titude to the forefront pro-
ducers in the economy, the working
class. Leave alone the middle class,
the agricultural class, the agricultu-
ral labourers. Even the industrial
workers, the most organised workers,
the most conscious workers ‘have
been denied a minimum exisience be-
cause of the high prices. Nobody
can control the prices. Take any-
thing in the market. Whatever price
comes 'to the tongue at that pariicular
moment, that is the price demanded.
There is absolutely no control. It is
complete anarchy. Even for small
items like cloth, everyday necessities
of life, like wheat, wheat flour, what is
the position? Wheat flour is selling
today in Delhi at Rs. 31 per maund.
It had been Rs. 17. And what is the
Government doing? Why is the Gouv-
ernment sitting quiet? Why not con-
{rol thes= prices? Wheat is in their
hands, rice is in their hands. As re-
gards cloth, it is completely left io the
miitowners. They stamp the prices.
Whether we get it at these prices or
not, nobody checks. Whether they are
stamping correct prices, nobody checks.
If there is a checking machinery,
everybody knows that there will not
be s3 much talk about corruption then.

Take blades. A blade which had
been costing 13 nP is now sold for
28—30 nP in no less a place than

What was

Bombay or Delhi In Connaught
Place, you cannot get a blade
at all, a shavable blade; and the

Government is complacently sitting
back, hopelessly and helplessly sitting
back, So that leg of the stool 1s
broken and gone,
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What do the employers do? They
are minting lakhs. How much profit
have they made in this period? The
latest figures, those of 1962-63, are not
available. But in 1960-61, the general
increase in profit was 13-2. Taking all
concerns together, I declare that the
big foreign giant, Lever Brothers, has
knocked off the first place in the
list, their p-ofit being 26 per cent
after paying the taxes. Eighteen or 20
other big undertakings in India have
knocked off the major portion of the
profits. And nobody can argue it
is because of added investment, be-
cause their invesiment is only seven
per cent while their profit is 13 per
cent more. I do not go into the the
figures, not that I do not have them,
everybody has them. It is all well
known, these are figures published nnt
by the communist press, but by the
capitalist press, and it is in the hands.
of the Government, they can see 1t.

So, the other leg is also gone. But
what about the workers, the only
remaining leg on which the economic
stool must stand now? They rose to
the occasion, they consciously under-
stood the implications of the emer-
gency and their responsibility to
society, if not to this Government.
They alone kept their word, and kept
up production, increased production.
No cther authority than the Vice-Pre-
sident himself says that there has been
an upward trend in industrial produc-
tion.

Shri A. P, Sharma: What is your
contribution?

Shri Warior: He can speak when
he gets his opportunity.

The point is that industrial produc-
tion rose. I can quote facts and
figures to show that the capacity is also
rising, that production is rising. All
these have rigen, but actually where
have the wages stood?

Mr. Deputy-Speaker: He will have
two minutes more.
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Shri Warior: That is enough and
more. If we take 1951 as the base
year, and the figures for the index
number of money earnings, the all-
India consumer price and the index
of real earnings in relation to money
earnings, to be 100 each, we find that
the corresponding figures for 1961 are
137.5, 120 and 114'6 respectively, The
real wages may have gone up in terms
of rupees to an extent, but actually it
was reduced. The conclusion is clear.

I do not want to go into the question
of the dearness allowance, but dearness
allowance has become a permanent
feature of the emoluments of the
workers. The trunk of the tree is
shrinking and the branch of the tree
is enlarging. The branch is much
bigger than the trunk of the tree, So,
the trunk cannot stand, it falls down.
A textile worker, for instance, gets
Rs. 373 as his monthly emoluments,
but his dearness allowance is Rs. 75.
How can this go on permanently? So,
the question of merging dearness allo-
wance with the wage is o foregone
conclusion. Just as Government
orders so many people to go to this
side and that side of the country, they
can do it.

About the cost of living index, it is
admitted and the hon. Minister
Nandaji knows, that it is & complete
fraud. Suppose I am sleeping and
somebody picks my pocket, it is called
pickpocketing.

Mr, Deputy-Speaker; He will have
another opportunity.

Shri Warior: I do not want another
opportunity to say this. It has risen
by 26 per cent from 1960 onwards. The
Lakdavala report of Bombavy and the
Desai report of Ahmedabad have said
so, What has this Government done
about it? It is nothing but pick-
pocketing the ignorant workers, a
shameless thing that is going on in
this country. Is the Government go-
ing to stop it? I am not very much
concerned about democr- - or socla-
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lism, I am concerned with the real
wages and the living conditions of
our workers, of our masses, and there
the Vice-President has failed because
this Government hag failed. Uniess it
rectifies that, we will have to forward
their demands to this Gcvernment,
and the Government wil] have to con-
sider the demands made by the
premier organisation of the working
class, the AITUC.

To TR WA sifgar : gureaer
TG, TF a7 FTIA § . . .

JqTeAN WEEY - FTE EEAT F
T T S

To TW wAER ®fgan : oo g7
a

Tegafa & wew F IO S T
EIEF@EHT TR | AT
F gy § & 99 ¥ 957 W 7 AW
T se(g) dfaum #r S}, ST
< feamar =@ § 1 9T s ()
¥ #g R fr usfa @@ oF aw
AYH TAT AR TST &0 F TF FT JAE,
98X 9F T AT g GOg F AT 5
AT FT AT FIOT & | T AT TEAT
X § @ & | wefd 7 qE ¥
FIT G & IO & | IT FTWOT
o 939 99 W § | 89 3 I A
ST NI, AT FY AN F GEIE
Forerm ot 7Y fadem 1 ag & F mw Y
T c9 () &F yarfas qamr |

o9 AT o¥(Q) & W9 A |
w # faar g £ fr Tgafa A Ao
sl W FeAt § aog [ F fau
oR 7] 3| & fau o= sfEafog
wn fow dfa-ifeg & R = A
Y @ 1 & qwaan § 5 asgafa &
T T 59 AF qAT F T § g
o ¥ 7 I ¢, TR A F fawfed
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A Mg daei Ay frag g
g FWQ § W I g )
T aY T AW §
aa ey () Nfmrgm g 5
g APl wt Usgafa yuw W A
weTg ¥ fgF F6T | gHE AT KA
grar & f egufa & gvaey § gu wAY
TE & & HAY § A aFY qF wAY g
™ & Wt § wifF wfaum o
oy () ¥ facgw e § fr ag €09
TuT HAY F7 & @ faa a1 § )

& |9 ST FY qT9 § A gU
faeger & €1 stman v gt o< g
F AfeIIT F wET A A g gE R,
IGHT IO FAG TG WA T T G,
Faq w1E 7oA qgr 9% ¥ A awar @
arg ¥ ST FY0 A i AT oy (3) &
FER dfofieg e @ R F @
aad & gfq fareR £ at § ag a8
agm fF wfr-afg sam w4 # A
FT& TG g 3, T A AT AFC G
¢ o g w0 § asgufa ¥ g ¥
aHY A g § a9 AN § wY o F
wgAr € 4

wfay & o ¥ o9 7w fF 38
FTH AT AT F FHTATI 9T g5 a|gE
FT IO A T §, THHT 91T AT FAY
FfamaR fFrsrad) Fagsem
f& o ooar favig 3 & @Y W%
JEG g1, ar 89 fau) F § 9%
Fu foig 3 T o g9 79 qF 9T
W | 78 T ey Ay gaw g o§
S # JoTT & | WY A OF 99 5w
T® ¥ a8 95 W w9 awly Fa1 ¢
WHETT AN I | W I I
T q|E AT .. .

IJqreaw wEEw - wiY, Wi} )
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o TW AT afgan : T &F
HA Y 97T HT AL T FT A q47 A0 |

& [T FFA AT F QNE | A 71
AIAT 17 WA F &qeeq g §

IqTEq WA : AT FIA L .

Tlo T WA Sifgm : F =@
g 7 ag qgea & 1 afea & s
F3o0 I F FfF T FT @ § WK
frt ez o s age s afa s dsaq
FFT, [ IT FT TE F A F FZW,
fr g fFem W ©F 9% 3t 97 &9
F1 sf@Ex & 93 2 o 9 8, s§ fawn
@ & fod | gufad & sngan g fr o
- dfqum F AT s (2), w¥(Q) WR
ey (q), @ F1 I g T A
Tg #AY F1 ag HAE< 7 & {6 ag Tl
& w4t &1 g o< fams
Mr. Deputy-Speaker: Dr Lohia has
raised a point of order that the Prime

Minister has to reply. I would like
to read to him rule 20:
“The Prime Minister or any

other Minister, whether he has

previously taken part in the dis-
cussion or not, shall on behalf of

the Government have a general

right o; expiaining the position.”
There is no point of order.

o T AAEY Afgar : Saream

wEeE, & ¥ agr d@faa a3 & AR Oy
Tegafa &1 AR § |

Mr. Deputy-Speaker: I have given
my ruling. Please sit down.

o T wHIET wfgar : ar i
T & o) A T O & TOHT T STar
g & s fad qqems, 1 & wwen
fata e F3ar § 9 59 937 F 9L
w1 @, W] F gY 5 e @
froig &1 Y ST AG FAT )
Dr, Ram Manohar Lohia then left the

: House,
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Dr. M, S. Aney: Sir, before you
proceed to call upon the hon. Home
Minister 1 only like to record my pro-
test that for four days I have been
standing here trying to catch the eye
of the Chair hoping that you would
call me. Unforiunately for me, on
account of certain technical difficulties
which have been communicated to me,
I am sorry I could not participate in
this discussion.

Shri Nath Pai: It is very reprehensi-
ble. It is not at all fair, Sir. We join -
our voices of protest. I am sorry to
interrupt the proceedings but he is
th> senior-most Member of the House.
He is a veteran as you will recall. We
are sorry that he is shown such palp-
able discourtesy (Interruptions.)

=t SiwER A a@n 9% AN
agg § 99 F  gug faeen S
9 g F1 feur ST g1

=it TRl T T (FE) : IIread
R, TF a1 § ot FTA AT
# o w1 e fewrw W@ § 7
Mo U F Y A4 A IT F gER AT
&1 HYFT 2 AT | ag == 9T aeng

2 o 39 T ¥ ATY HAgAT Ay
T oY =fed

Mr. Deputy-Speaker: The unattach-
ed Party was given 34 minutes but
they have also taken I hour 35
minutes. I explained this to Dr. Aney.
It is with regret that I had to do it.
However, as the House desires, I will
give him five or ten minutes so that
he can speak.

Dr. M. S. Aney: Sir, I am sorry that
I have to distrub the ordinary proce-
dure which you wanted to follow for
my sake. I did not do that for this
purpose. I only wanted to express
my regret that such things should
come in the way of free expression of
views. '
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I rise to support the motion moved
by Mr. Chaudhuri on the Address to
Parliament by the Vice-President
given on the 10th of February 1964 to
inaugurate this Budget Session of
Parliament. It has given a picture
of the nature of progress which the
Government of India has been
endeavouring to make towards its
objective. It frankly points out that
the overall rate o economic growth
has lagged behind the target which is
mainly due to shortage of agricultural
production which in 1962-63 showed
a fall of 3'3 per cent. It is admitted
that there have been successive bad
agricultural seasons in the course of
the Third Plan and it has called upon
those who are most vitally concerned
to note that a “steady increase in
agricultural production is the most
important task before us today.” I
am sure the whole House will support
this fervent appeal made by the Vice-
President to the Government of the
Centre and of the States and the agri-
culturists of India. The Fourth and
Fifth Plans depend entirely on our
success in making up of the short-falls
in agricultural production of the Third
Plan. The goal of a  self-generating
and self-sustained economy at the
end of the Fi'th Plan can be reached
only if we succeed in improving our
agricultural production upto the tar-
ge's in the Plan. Our problem is no
doubt vast in magnitude and complex
in character. But that is what the
Planning Commission has to solve
not theoretically but guiding the
people concerned on practical lines
by making available scientific know-
ledge and technical knowledge as
well as easy financial resources at
the proper time, The Planning Com-
mission and the Government of India
are both on their trial mostly 'in the
remaining two years of the Third
Plan and the ten years of the ' re-
maining two Plans.

Agricultural progress and industrial
growth are the two wheels of the eco-
nomic van which is to take us to the
destination of a socialist democratic
sotlety which we envisage as a com-
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munity of equality and plenty. Pros-
perity and progress are the causes and
socialist orde- is the result brought
about by the application of the princi-
ple of equitable distribution of weaith
produced and earned. I deliberately
use the word ‘equitable’ instead of
‘equal’. Equal distribution has thecre-
tical existence like Euclid’s point and
straight line on the global earth.

While I exoress mv aporeciation of
the points made out in the Address it
should be permissible for me to note
what in my opinion has not been stat-
ed clearly and emphatically. It is stat-
ed in the very beginning of the Ad-
dres after describing the nature of
the problems as vast in magnitude
and complex in character that the
Government have continued to move
forward towards their objective of a
democratic and socialistic order at
home and for peace and co-operation

in international affairs. In plain
English it means that in inter-
nal affairs the goal they had

in view to reach was a democratic
and socialist order and in international
affaire it was peace am co-operation,
1 admit that peace and co-operation
mav be taken as broad features of our
foreign policy, that is, the policy is
aimed at establishing peace in the
world outside Tndia if there be any
breaking or possibility of breaking out
war or armed revolt affecting peace
in the world. India has during the last
17 vears thrown its weight on the side
to bring about the end of hostilities
between the belligerent nations and
establish peace between them by help-
ing them on to negotiate a settlement
or treaty. Theoretically India is not
at war with any country. But practi-
cally its relations with China and
Pakistan are not only unfriendly and

uncordial but actively hostile. China
has invaded India and is in
actual occupation ‘of a large
part of Indian territory. Pak-

istan, apart from the minor border
troubles has ceded to and given unto
possession of China a portion of the
Kashmir State which legally belonged
to India. It is an act of hostility and
it is also giving threats of militant ac~
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[Dr. M. S. Aney]
tion. Pakistan hag described India as
enemy No. 1 on more than one occa-
sion,

Thus, India has on its border Pakis-
tan and China in an unholy alliance
against India. These are acts of hosti-
lity. So far as China is concerned, the
Indian Government and this Parliament
have solemnly declared their deter-
mination to drive away China from the
Indian territories occupied by it forci-
bly, if it is not achieved by peaceful
negotiations. I want to say this
national resolve of the Indian Gov-
ernment is an objective to which the
Government of India stands committed,
and of which mention has not been
made anywhere in the Address. In
fact, the continuance of the state of
emergency is justifiable only for that
reason, and for nothing else.

There is a reference to the Chinese
threat in the Address in para 14. The
Chinese threat has continued through-
out the year, though there has been no
actual fighting along our borders. China
still maintaing an intransigent attitude
on the Colombo proposals and the
Chinese military build up along our
borders has increased. With due de-
ference to the Vice-President and in all
humility, I beg to submit, that the
above passage in the Address is, to
say the least, an understatement of
the Chinese aggression and the mis-
chievoug activities of the Chinese
Government during what is describ-

ed as the cease-fire period,
The Address omitted to refer
to three important and most

sinister activities and incidents of the
Chinese in this period.
Though it has stopped actual fighting,

it di1 not go back to the original
boundary line  which is be-
yond the MacMahon line, that fs,

they have been in actual occupation of
a considerable part of the Himalayan
region which really belongs to us.
My point is this. By their being there,
it is certainl’, in my opinion, a deli-
berate and calculated insult to India,
and Chou En-lai tells the world that
he is prepared to have direct talks
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with us, while not accepting the
Colombo proposals. It is adding insult
to injury. I am sure the Government
of India will be strong enough in re-
gard to that point.

Secondly, China has concluded a
treatv with Pakistan, knowing fully
well that Pakistan had no right to do
so, and thirdly, China is carrying on
a venomous propaganda against India,
throughout the world, and Chou En-
lai’s African tour was mainly for this
purpose. So, China is not silent after
the cease-fire. Chou En-lai is building
up hig strength and is strengthening
China’s position along our border and
winning friends in distant countries
to ‘isolate India,

In the face of these facts, I feel that
our propaganda has proved to be of no
efficacy. I do not want to blame the
embassies or the distinguished Indians
who have been representing India as
ambassadors. Thev may have their
own difficulties. But. anvhow, the fact
is that we are having greater difficul-
ties in retaining the friendship and
sympathies even of tried friends.

I therefore think that in the Address,
sufficient justice hag not been done to
bring out the true position of India in
relation to China and Pakistan and
also to emphasise the gravity of the
responsibility and urgency of the steps
to be taken in vindication of the honour
and vrestige of the Indian nation.

Before, 1 conclude. T want to make
one more point. I think the Govern-
ment of India must seriously think of
raising an Indian militia. Every young
man must go through a militaryv train-
ing so as tg make him a soldier in de-
fence of the motherland. This will
create an awakening in the youths
about their duties to their motherland
and also an jmpression on the evil-
minded neighbouring countries that un-
friendlv relations with India will not
be a paving game in the long run. We
must give up what is nicknamed as
a policv of appeasement. T congratu-
late the Defence Minister on the stren-
uous efforts he has been making, but
1 venture to say that considering the
magnitude of the task, the efforts to
turn India into a nation of soldiers re-
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quire to be broadbased. I consider
this to be the first and foremost object.
This will bring manliness and manners
of brave and self-respecting men in the
youths of India ony whom the future
glory and prosperity of the Indian na-
tion entirely depends. My motto is,
make them brave, self-dependent, wise
and compassionate. Let India be full
of high-souled young men ready to lay
down their lives for the sake of their
motherland and not brook any insult
to the nation. No country can look at
our motherland with an evil eye, We
must aspire to create that kind of
India.

1 thank you for having given me an
opportunity to speak and participate
in this debate. I conclude my speech
with an invocation to God in the
language of the Vedic mantra for the
the success of our soldiers who are at
present guarding our frontiers and who
wil] be called upon to fight the enemy
in order to drive them out bevond the
Indian borders and boundary known as
the McMahon line,

IETHY T IJAL HITEAH FaaT

KERIEEL |
“Mav our warriors be victorious.

Mav Gods protect them 1in the

battle ”

The Minister of Home Affairs (Shri
Nanda): Mr. Deputy-Speaker, Sir, I
realise my onerous responsibility in
being called upon to reply to the de-
bate on the President’s Address. I had
the honour of listening to the Presi-
dent’s Address, as all others had which
was delivered by the Vice-President on
his behalf.

16.18 hrs.

[MR. SPEARER in the Chair]

1 am glad that very soon the President
will be fully in a position to perform
the functions of his office. May I also
express the hope earnestly—and I hope
the Members of the House will join me
in that—that in such g debate here-
after the reply to that will come from
the Prime Minister himself?

The Address has been characterised
in various ways. The hon. Member
opposite, Shri Nath Pal, had expressed
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some strong feelings about the Address,
and some Members said it was an in-
sipid thing and had no perspective,
that this was not there and that was
not there, and there was this omission
and that omission. In a brief com-
pass, the President’s Address covers a
very wide ground and touches on a
large variety and range of subjects.
Inevitably, it has to be just an outline,
a bare outline to a large extent of the
events and developments during the in-
tervening period. That outline is be-
fore the House and the House fills that
outline. The speeches of hon. Mem-
bers can provide whatevercontent and
colour has been missing. Thus a pic-
ture emerges, a picture of the state of
the nation. There are in that picture
bright areas: of course there are also
grey patches and even dark patches It
is quite true that it is not of a uniform
pattern, it is not of a single hue and
colour. But it reflects both the achieve-
ments of the nation and its trials and
tribulations. Let us all try to see
things as they are. I for my part as-
sure the House that my approach is
objective. I would not like to exagge-
rate the bright side of the Govern-
ment’s and the nation’s achievements
nor would I like to minimise them,
and there will be no tendency on my
part to suppress anything. We have
all to draw lessons from the experi-
ence of the recent years and chalk out
a course which will give us something
better in the coming years,

I first turn to the economic scene.
There has been, in the previous session,
a full scale discussion on the mid-
term appraisal of the Third Five Year
Plan. Therefore, there was a frag-
mentary treatment of the subject in
this House during those days. But
various aspects of the economic situa-
tion were dealt with here. It is very
natural that the price level was a re-
curring theme of the speeches of hon.
Members. Production, planning, eco-
nomic policies generally and other
things also came in. I have taken up
this question to begin’with because it
is the most importan{ matter for dis-
cussion and a matter of basic import-
ance both for defence and social wel-
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[Shri Nanda}
fare and having regard to the needs of

those unfortunate refugees who are
coming from East Pakistan. ] would
not enter upon any details, I shall

try to share with the House mv broad
assessment of the economic conditions.

To my mind, one thing stands out
and there should be no attempt to ex-
plain it away. The rate of economic
growth in the country has not been
fast enough during the last two years.
It has not been adequate in relation to
the needs of the people. We had dur-
ing the previous decade, during the
period of the first two Plans, increase
in the national income at a cumulative
rate of 3:61, and during this period the
rate of increase of population has been
disconcerting. At the same time, be-
cause of the defence needs there has
been an additional call on our resources
physically and financially. Naturally,
stresses and strains have increased and
more taxes have had to be levied al-
though care is being taken to see that
the internal production of articles of
mass consumption are as far as possi-
ble spared from taxation. This is
one side. On the other side, we are
confronted with the fact that the rate
of increase of production has been be-
low expectation and below our mini-
mum needs. A conspicuous consequ-
ence of this combination of circum-
stances is that the price-level has not
been kept under check, as we have not
been able to prevent the rising trend
asserting itself ang persisting.

In the first two years taken together
there was no change, In the first year
of the plan there was a decline of 3.7
per cent. This was counter-balanced
by an increase of 3.7 per cent in the
second year. Since March 1963 there
has been a sharp increase. The figures
with me are up to 2nd February. The
increase has been of the order of 7.7
per cent and, considering the previous
month, it appears that this trend is har-
dening. When we look into it a little
further we find this is due very much
to the fact that there has been a very
significant rise in the prices of food

‘which means that if they
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articles, rice 12.7 per cent, cereals 16
per cent and industrial raw materials
5 per cent. On the other side, the rise
in the consumer cost of living index
has been 62 per cent between
March and November 1963. Thig is a
disturbing situation. Let us be clear
that this rise is related mostly to the
groups of agricultural commodities,
food, raw materials etc. Out of 7.7
per cent, 7 per cent is due to the in-
crease of price of agricultural commo-
dities. Therefore, that is the area
where we have to try to concentrate
our attention.

This leads us on to the question of
production. The price level naturally
is a very elementary fact. There is
the question of the demand of the peo-
ple on the one side and the availability
of services, which means primarily
agricultural and industrial production,
on the other, along with the other fac-
tor of such modifications as may arise
from the factor of imports and exports.

Taking agricultural production, the
rise in the first year was 1'3 per cent
In the second vear there was some dec-
line, 3.3 per cent in agricultural pro-
duction. Industrial production in the
first twn years showed a moderate in-
crease. In the first vear it was 5'6 per
cent and in the second vear 8 per cent.
The situation has been improving, so
far ag industrial production is concern-
ed. Therefore the increase of nation-
al income during these two years is
2:5 per cent against 3'6 per cen* Auring
the previous decade. And this short-
fall is due, as is evident from the figu-
res which I have given. entirely to the
shortfalls in agricultural production,
somehow
could have been avoided we would not
have been worse off than-in the period
of the Second Plan.

Let us take a closer look at agricul-
ture. Variations and fluctuations in
agricultural production arise out of
two factors—one is the human contri-
bution and the other is the role of
nature. Human factor means various
inputs like fertilizer, water, seed etc.
These are well-known things. Hon.
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Members must be well aware of the
‘fact that during this period these in-
puts have increased as compared to the
previous period. The supply of fertili-
zers has increased by 75 per cent as
compared to the 1960-61 level, credit
35 per cent and irrigation 20 per cent.

Shri Hari Vishnu Kamath: The in-
put is all right but the output is not
commensurate.

Shri Nanda: I am coming to that.
“These are crucial facts. So far zs the
allocation of these materials which
have red to increase in production is
concerned, there has been sufficient
indication of the awareness of their
meed. It may be, that the effective-
ness of the use of those resources is
not good enough. But at any rate, it
may have been at the same level as in
the previoug years. Therefore, with
the same level of effectiveness cf the
use of these resources and higher in-
puts, why is that the production has
gone down instead of increasing?
There the second factor comes in, that
is, the role of nature, vagaries of mon-
soon, the uncertainty of climatic con-
ditions. These in our country still play
a decisive role. I will explain, with re-
ference to some experience in the
past, that thig is not the first time that
we have had to face such a situation, I
will request the hon, Members to re-
<call that in the year 1953-54, the in-
crease in agricultural production was
121 per cent—not 2 per cent or 3 per
cent or 4 per cent but 12.1 per cent—
in a single year, This is where this
uncertain factor comes in, During the
next year, that is 1954-55, it was just

24 per cent so that from 124
per cent increase 1in oOne year
it comes down to 24 per cent

in the next year and in the year after
that, in 1955-56, it was—0.2 per cent.
“This has heen the expcrience of three
years during the last period of the two
Plans and again in 1957-58 it was—
68 per cent whereas in 1958-59 it was
139 per cent, I think these are im-
portant facts to be taken into conside-
ration when we assess whatever has
‘been happening in the matter of agri-
cultural proiuction. There hag been

2116 (Ai) 'LSD—T.
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a series of bad years. Other countries
also have gone through this experience.
But I must acknowledge that it is not
a full explanation. That has been my
stand, that you cannot throw every-
thing on nature. I believe that our
capacity to counteract the effects of ups
and downs on this account should have
increased more and it is there that our
responsibilities come in. I think there
has been during the last two or three
years particularly very rude awaken-
ing, a sharp awakening, about the im-
portance of agriculture. It is not that
automatically, since we make alloca-
tions of this and that agricultural pro-
duction is going to increase. It is not
so. There has to be more zeal in dis-
charging our responsibilities otherwise
and this brings us into the whole field
of administration. It is very clear that
in the matter of agricultural produc-
tion, one factor which is at play is
that there has not been effective co-
ordination and though it has been
known for a long time that the quality
of the human approach in this field—
the persons who are incharge of the
various operations in connection with
agriculture—hag not been good en-
ough; well this is a part of the larger
problem,

Shri Hari Vishnu Kamath: You have
taken so long to realise that.

Shri Nanda: Well we have been
trying. But somehow the problems
cannot be easily dealt with when it is
a question of inertia, possibly of a cen-
tury, all the difficulties the vagaries
of nature and also the man-made obs-
tacles. This is about agricultural pro-
duction.

About industrial production, the rise
has been uneven. The overall increase
in the first year, as I said, was 5.6 per
cent and in the second year it was 8
per cent. The rate of production—this
is a very important aspect which must
be kept in view in a proper apprecia-
tion of the...

Shri Kashi Ram Gupti: What about

the sudden rise in prices within one
month?
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Shri Nanda: I will come to that.

Shri Raghunath Singh: Failure of
the crop in U.P, specially.

Shri Nanda: I am dealing with the
background of ihe rise in prices. As
I said, the overall rate of increase in
production in the second year was 8
per cent. But the increase in produc-
tion in basic industries has been much
more tham average; in the case of
basic metal industries, it was 26 per
cent, manufacture of metal products
69 per cent, machinery 22 per cent
and chemical products 23 per cent.
This is a very significant fact. On
the other side, namely the consumer
goods, the increase has been much
less. For example, it has been 6.5
per cent in the case of cloth.

Shri Ranga: Why?

Shri Nanda: Because we cannot do
all the things at the same time, and
some things really get more import-
ance than other things. In industry
again, I might emphasise that there
has been a very considerable increase
in the production of steel, machine-
tools, fertilisers, caustic soda etc. Yet,
the improvement in industrial produc-
tion also cannot be regarded as satis-
factory. What are the influences
which have retarded production to
the full level that was envisaged,
that is, an average increase of 11 per
cent over the period of the Third
Plan? At any rate, it should have
started better than has been the ex-
perience in the first two years of the
Thirg Plan.

Here are some facts which have
come out and which we have proper-

ly to impress on our minds. For in-
stance, delays are there, delays be-
cause of inadequate pre-planning.

Because of this, we have encountered
this fact that there was a lack of pre-
cise estimates of costs; the implemen-
tation of schedules was not realistic;
there was alsg the factor of depend-
ence on foreign aid. There were also
administrative 'drawbacks,
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Shri Ranga: Beautiful planning!

Shri Nanda: These are the things
on the negative side. There was also,
I must say, a wrong assumption that
because we had made some financial
provisions in the Plan and made some
arrangements in that regard, there-
fore, the things would be proceeding
accord'ng to a certain schedule. But
there has to be a long preparatory
stage preceding the actua] start of a
project which had not been sufficient-
ly visualiseq and provided for. That
has been the experience in the last
two years, as it has emerged.

Shri Ranga: During the last sixteen
years.

Shri Nanda: Now, there is the other
side. You must consider that these
are new things, these are more com-
plex things, and the complexity of
the job goes on increasing to a big-

ger and bigger size. Another fact
which stares us in the face is that
while our ambitions may be very

high, the people who have to do these
things, the people of a certain level
of experience, were not enough, that
is, people with the adequate technical
experience were not enough. There-
fore, there had to be some dilution.
Therefore, in quantitative as well as
qualitative terms, the tasks haq been
becoming more and more difficult
during this period, ang sufficient time
allowance was not made. To some
extent, the question of lack of admi-
nistrative co-ordination also may have
been a factor in this,

Severa] measures have been takenm
to remedy the situation. The answer
now is that this thing was realised
ang understood, .anq for some time
past, measures have beem taken or are
being taken. Planning cells and de-
signing and construction departments
for major industries have been set
up. Some other general measures
also have been taken. For example,
the exemption limit under the Indus-
tries (Development ang Regulation)
Act has been increased from Rs. 10
lakhs to Rs. 25 lakhs. Price contro}
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on about sixteen commodities has
been removed. The procedures for
grant of licences have been revised,
ang various other measures alsp have
been taken.

Shri Ranga: My hon. friend has
been in charge of the Planning Com-
mission all these years!

Shri Nanda: My hon. friend has
been in charge of varying charges.

Shri Ranga: 1 am in charge of
Opposition I have been pointing out
these defects all these years, but my
hon, friend has not benefited by the
criticisms. -

Shri Nanda: Let me proceed.

We were encountering at some time
some serious difficulties regarding
transport and power. This was the
talk of the day. It loomed large
everywhere. Now, the position has
improved a great deal, anq we are now
sure that in respect of power, which
ic a very important goverming factor
regarding developmeni of industry
and also in other directions, we are
going to achieve the targets. The
target of installeq capacity was 7 mil-
lon kw. It is certain that we shall
achieve that. The experience of the
first two years, I may reiterate—I
have had some fairly close touch with
those developments—was due to the
fact that in the middle of the Second
Plan, we came up against this situa-
tion that power projects hag to be
shoveq to the background. We could
not take them up. So that at the
start of the Thirq Plan, we had not
enough power and other things.
These are all the consequences of
some of the shortfalls in the Second
Plan which came above the surface in
the early years of the Third Plan.
‘This has been the position. But now
timely steps have been taken tc miti-
gate the shortage of power and, there-
fore, I am quite sure that at the end
of the Thirq Plan, the position re-
garding power is going to be (fairly
satisfactory.
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Regarding transport also, we are
all familiar with the fact that coal
coulq not be moved. Now that is not
the position. Traffic movement, in
coal ang in other respects, is satisfac-
tery, and it is now visualised that the
freight moving capacity iz going to
be more than the target by about 6
per cent at the end of......

Shri Hari Vishnu Kamath: But
Shri Neogy has resigned.

Shri Nath Pai: That is misleading;
that is because you did not fulfil your
targets in steel ang other things.

Shri Nanda: T have said all that.
But it is more than the target. It is
going to be more than the target

visualised in the Third Plan. There-
fore, the question of shortfall does

.not come in here.

Shri Nath Pai: Wish you good luck!

Shri Nanda: As regards exports,
there has been an increase of about
8 per cent. But when I mention ex-
ports, I must request hon. Members
to keep in mind this fact that while
in order to earn foreign exchange we
have to export, if production is nct
adequate, the very fact of exporting
leads to further strains and stresses
augq has sn influence and bearing on
rise in prices,

Regarding the question of prices, I
might say what we do about it
Naturally, the first thing is that we
must try to do everything possible to
increase production. In the matter
of agriculture, a number of steps have
been taken angq are being taken. Ia
regard to the production programme,
now a selective approach has been
adooted. Areas have been selected
where there will be concentration of
effort at a few points so that we take
the fullesy advantage of the growth
potential in certain areas. Then there
are certain organisational changes. The
whole of the Community Develop-
ment work is now being geared to
this programme. Village level workers
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have been placed under the direct
control of agricultural extension
officers, agricultura]l production com-
missions have been appointeq to co-
ordinate and execute programmes in
each State and fullest arrangemeats
are being made now for essential
supplies, fertilisers etc,

This must have its effect only over

a period. Immediately certain things
are Dbeing done. One is fair price
shops. An hon, Member asked what

we are doing about it. The answer is
that Government is going to find a
solution. Certainly this is 3 mrajor
point today, in the present circums-
tances, in the solution of this difficulty.
The number of fair price shops has
been increased; so also the issue of
wheat and distribution of rice.

Shri Bhagwat Jha Azad (Bhagal-
pur): When stocks are increased,
priceg also go up.

Shri Nanda: In spite of that, arran-
gements are being made for further
import of these commodities which
we need.

Shri K. D. Malaviya (Basti): If the
stocks are adequate ang if the number
of fair price shops is also increased
what has Government to say with
regard to continued rise in prices?
What is your view about it?

Shri Nanda: There is
factor also. I am going to refer to
that. Things which are open to Gov-
ernment to do are being done, Yet
the situation, as the hon. Member says,
is like this, partly because it is not
possible to make up fully for a big
drop in production in a short veriod.
Particularly it relates to rice, and
when there is some apprehension
about another shortfall, another dwin-
dling of the production in another
season, may be psychological influen-
ces start operating.

Then againt the price question is
not a simple auestion. It cannot be
vieweq in isolation from all the vari-

another
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ous other factors of which I have al-
ready made mention. It reflecls both
the achievements of the economy and
its disorders as also the pressures of
development. They have a great deal
to do with it, when we are develop-
ing, and more money, more purchas-
ing power is being introduced into the
economy, these pressures develop;
that is, when so many projects of
long gestation are there, that pressure
cannot be avoided, and it has to be
met in other ways. Whatever we
have done, it is clear, as the hon.
Member just now pointed out, has not
sufficed. Al] these things which I
mentioned, which have been done,
have not sufficed, and therefore some-
n:x'mg more needs to be done.
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Shri Nanda: Swamiji may have

partially followed what I said. If he
had followed also the other part which
1 stated before the House, he would
know that the answer has been fur-
nished.

I was on this point that in spite of
all that we have done, we are still
faced with rising prices, it is true, but
we have to reckon with the fact that
there is hoarding, there is profiteering,
there is blackmarketing, it is going on.

Shri K. D. Malaviya: And you can-
not stop it.

Shri Nanda: We can all sit together
and s‘op it. I think we can stop it.
In this context, it is really a very acute
problem. and we must try to face it.
An increase of two rupees in dearness
allowance is not enough. It should be
Rs. 25. On the other hand, those who
got the two rupees come and complain
that overnight the cost of living has
increasedy and the two rupees that
they got has disappeared, has been
neutralised. That is it. Therefore,
how is it certain that if we give Rs. 25,
that will also not be neutralised?
Therefore, that is not the line of solu-
tion, going on giving more money, and
then having it neutralised by a fur-
ther rise in prices. This inflationary
spiral goes on..

Therefore, it has to be something
else.

Shri Ranga: Stop inflation.

Shri Nanda: Therefore, I am deal-
ing with this thing, that we are eter-
nally confronted with the problem of
controls or no controls. Shri Ranga
wil] say no control because of cor-
ruption, inconvenience and al] that.
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He ang hig friends go so far as to
say: do mot have co-operatives even,
because the private shops will be
affected,

Shri Ranga: Who said: do not have
co-operative stores or that co-opera-
tive marketing should not be there.
Only, they should not be of the kind
of co-operative marketing that you
have had the other day under the
leadership of your own Brahm Pra-
kash.

Shri Nanda: Somebody says: the
norma] channels of trade shoulg not
be disturbed. That is the kind of
swatantrata which they want to give
to the economy. Therefore, we have
to be clear that in -3 situation ef this
kind there is to be readiness ‘o face
the situation.... (Interruptions.)

Mr, Speaker: Order, order. Just as
spiralling rise in prices, interruptions
are also spiralling up. Hon. Members
have had their opportunities and Gov-
ernment spokesman must be heard
now.

Shri Ranga: But I have to correct
him when he says something wrong.

Shri Nanda: It is the common prob-
lem of the nation. The hard rea':ties
of the situation are not questioned. It
is not a question of this year alona.
Let us look ahead for the mext five
years or even more. Without regula-
tory mechanisms and without some
kind of control, it will not be
possible,. We have been giving free-
dom to trade so far in order just to
come up to our expectations in the
matter of their business benaviour.
Following the Emergency, when the
Emergency started they said: do not
do anything; we shall do our part and
therefore you need not intervene with
any kind of coercive devices. The
main thing that comes out of the situa-
tion is this. They have let us down;
something has to be done about it.
Then there is this question of
growers’ price on the one side and
the consumer’s on theeother side. I
would be satisfied if all this rise in
price goes to the grower, even if we
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had to suffer but if somebody else pro-
fits during the lean period, if the mid-
dlemen gets it, who have not worked
hard and dig nothing at all, then we
will have to curb it....(Interrup-
tions). They should heed the warn-
ing; consistently this policy has to be
pursued.... (Interruptions). Some
of these things have been done dur-
ing the last few months or during the
last year or so; action was taken at
the level of the wholesalers, when we
asked them to register themselves and
give their returns and some kind of
penalties were prescribed for defaul-
ters. But in fact it has not been done
properly, I must admit. Thig has to
be done better in the States and
everywhere and this looks like an in-
evitable development in our economy
now if we have to develop as well as
keep prices in some kind of order.
This is about prices.

Then, about the question of socialism
and equality, etc. hon. Members will
accept that the Constitution has pro-
vided in its Directives about the re-
duction of inequalities. That is the
cardinal principle of our policy. Natu-
rally, it will be asked: what is being
done about it? Hon. Member Mr.
Ranga asks: what is the difference
between democratic socialism and
people’s democracies?.... (Interrup-
tions). That means he does not want
socialism of any kind, even democra-
tic socialism. But what does he want?
He wants concentration; he wants the
rich to grow richer; that is the kind
of thing. And the people of this
country are not going to stand it; they
will not tolerate it. Therefore, cer-
tain things have already been done;
but we have not done enough. So, in
the country there is now a feeling
which has grown, that something more
has to be done. That is, the whole
pattern of private ownership—some-
thing has to be done about that. We
have introduced certain land reforms,
ceiling, ete. I would certainly agree
with the hon. Member if he does not
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object to those reforms. I agree with
him there. But he insists that we
should do something more for the
people with big incomes ang big pro-
perties, and so he is in the other direc-
tion.

The whole pattern of consumption
and ownership has to be now taken
care of because the basic conflicts are
very clear. When we want to develop
consumption has to be restricted; also
production has tp be increased, and
incentives have to be provided. There-
fore, if we do not want production to
be discouraged, some incentives have
to be given. But I think it is now
very abundantly clear that the incen-
tives to the people in the shape of
the satisfaction that they are going to
get a regime which is more egalita-
rian, where there is more equal oppor-
tunity, are now becoming more ines-
capable. Something more has to be
done about it.

Shri Ranga: Question.

Shri Nanda: The hon. Members on
the other side particularly are very
much averse to the word ‘planning’,
though recently they are getting ac-
climatized to that and possibly their
tolerance for that word has increased.
I can tel] the hon. Members that what-
ever word they may use, the processes
which we call planning have to be
gone through; without those pro-
cesses it will be difficult. It may be
that we are dissatisfieq with the
achievement during this period. We
are; I am. But that would not have
been possible without this kind of
planning. We would have been very
much worse off otherwise. Let it be
very clear. What was it before In-
dependence? It was an increase of
population of 1.25 per cent ang in-
crease of production of one per cent.
That was the position. It is only be-
cause of planning that we could get
on to a better position. During this
decare, the rate of increase in popula-
tion, however, hag also stepped up. We
hag a four per cent increase. When
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Wwe look at the achievements, let us
.compare them with where we started.
‘What was the starting point? What
were the difficulties, obstacles and
handicaps? Also, in the course of this
period, if we had only looked on to
easy things such as light industries,
consumer goods which can be pur-
«chased by the richer people—anything
paig for—and therefore earning large
profits, and if we had done that—
maximising of profits—we would have
shown 3 much better rate of national
production. But we have concentrat-
ed on those things which will take a
longer period now.

Here is my colleague who is deal-
ing with industries which take eight
to ten years to develop. We are pump-
ing money; we are not getting any
results. Therefore, we are showing
something to our disadvantage, but
actually it is not to our disadvantage.
Major structural alterations in the in-
dustria] economy are being made.
These are going to pay dividends later
on. Having only jow capital-output
ratio industries over a short period
may, for the time being, appear to be
something which will be reflected in
a higher rate of growth, but it will
ultimately retard that growth. What
we are doing is over the next decade
is going to help us enormously. We
have no hesitation about it. I do not
think we have to be apologetic about
what we have done, Of course, there
have been shortfalls, certain difficul-
ties in the face of increase in popu-
lation which we could not plan ade-
quately. I admit that the population
increase has gone on. In the
context of democracy, these things are
be'ng dane in democratic conditions.
We want to maintain our democracy.
The hon. Members opposite do not
think so, but they should realise that
if we do not do these things, if we
do not industrialise, if we do not have
a public sector, and if we do not give
some hope or promise of better things
in the future, this democracy will
break down. It is these things which
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mean some restraint, but they are for
the purpose of avoiding the total
break-down of democracy by the sheer
weight of the suffering of the people.
Therefore, this is the democratic pro-
cess of planning in which the mni-
mum restrictions are really the sav-
iours of democracy (Interruption).
The hon. Member understands all
these things. He has been sufficiently
acquainted with economic ‘matters.

17.00 hrs.

The type of planning which we have
got, I think, js perfectly sound with
regard to the allocations, priorities and
basic policies. There is nothing wrong
with that. But it is a question of im-
plementation. On the question of
implementation my own reading of the
situation jis that our planning has not
been comprehensive enough. Its di-
mensions have to be enlarged. The
main idea which I am putting forward
is that our planning has to be more
comprehensive, in the sense that it has
not been able fully to utilise the full
employment potential. Therefore, the
question of miniaturisation of indus-
tries, rural industries or small-scale
industries in the rural areas with the
help of better techniques arises. That
is going to be the direction in which
we have to move. We have to see that
everybody is employed and given
some work. Therefore, for the con-
sumer goods which we are lacking—
we must go on with our basic and capi-
ta] industries—we must go back to the
idea that they have to be produced
on a small-scale in rural areas based
on such materials a5 are available.

Now I come to the question of ad-
ministration. This question of admi-
nistration has been raised frequently.
1 agree that something has to be done
about it. The standards of efficiency
have to be improved and the proce-
dures have to be streamlined, This
malady of delays is very obvious and I
agree that there is need for the re-
examination of the whole bas's of
administration because vast changes
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are occurring in the functions of the
administration both in size and in cha-
racter. New kind; of economic acti-
vities are going on and the character
of the activities has zlso changed with
the reswt that the Government hus to
intervene at so many points with its
administration. So the administration
has to be attuned to all the new re-
quirements in outlook an4 in capacity.
Here js an economy meant not for the
status quo but for a social change. 1
think this one factor requires a deeper
transformation of the administration
than has been thought of.

Shri Hari Vishnu Kamath: Are you
appointing a Reforms Commissicn?

Shri Nanda: I may menticn to hon,
Members that, at any rate, a begin-
ning is being made. A Department of
Administrative Reforms is being set
up jn the Government. It will stsrt
functioning immediately, and it may
be that later on there may be need for
a Commission of Administrative Re-
forms. But we have to first pave the
way for it. otherwise like many other
reforms it may come to nothing.

Now I coma to the question of cor-
ruption. I hope the hon. Member
there would like to listen to me gbout
that. The extent of corruption is being
questioned. Some hon., Members have
said that it is an epidem’c, that it is a
kind of kaumi bimari or someéthing
like that. I do not think we need
waste any t‘me trying to assess how
much of it is there. The fact is that
people believe that it is there. There
may be thousands of persons in our
service who are honest and efficient
and yet it may be the experience of
so many people that things may not
move in Government unless a price is
paid for it in the form of corrupticn
because there are some corrupt offi-
cials. That fact is there. So many
questions are asked about it both here
and outside. Personally I gm interes-
ted in this matter particularly because
I have made some kind of a claim or
assertion,
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I would not like to give anything.
more about the Vigilance Commission
about wnich sp many questions have
been asked. I wiil only clarify a lit-
tle doubt that hag been raised. As I
said on so many occasions, this is am.
experimenta] measure. Since we are
earnest about it, after the Vigilance
Commission has starteq its work if
something more has got to pbe done or
its character has got to be changed, it
will be done. The purpose or objec-
tive is before us. We have lo tackle-
this problem effectively, and the Vigi-
lance Commission is one part of it

Shri Hari Vishnu Kamath: Is the
Commissioner all right?

Shri Nanda: The resuits will show,
I hope. We cannot afford to fail in
this; at least I cannot.

Tren, I am thinking of the people..
I pelieve that the unsatisfactory re-
sulis have been parily due to the fact
that. whereas Government has been
tiying to do something in the matter
by having sc many investigations, ar-
rests. proseculion, dismissal and sg on
ang there is a feciing among the peo-
ple that somcthing chouid be done
about ii, there ‘s lack of co-ordinated
activity between the people’s organi-
sation and that part of the Government
which is dealing with this problem.
I think the key to the problem is there.
I have taken one step of having an
organisation in which the representa-
tives of social, religious and other or-
ganisations will be represented.

An Hon. Member: Religious?

Shri Nanda: Religion also plays
an important part in this country.
They have been asked to come together
and two or three functions are going
to be discharged by them in order to
create a better climate in the country.
It will be a sort of unofficial grievance
department. So, I ‘think the machi-
nery in the Government which i5 going
to deal with these th'nes and the un-
official organisation will come together
and I think it will lead to far better
results than hoped for.
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I had invited the representatives of
business and industry some time back
and I put it to them that if somebody
pays a bribe which is of considerable
magnitude, it must be a rich person
who has done it and that hereafter it

should stop and the liaison officers, -

contact peoplg etc, the whole system
should be abolished. A person who
pays bribe is not less guilty than
the person who receives it, parti-
cularly when large figures are
involved. At the same time, I
have also given an  assurance
that what they want to achieve through
these practices, that they can achieve
even without this. They can dispense
with this system because we will make
arrangement; to see +hat any complaint
of theirs, any grievance of theirs re-
garding delay etc, will be attended
to or looked into,

Then there is the question of politi-
cal corruption, corruption in higher
places as it is called. I think some
hon. Member, probably Shri Tyagi, re-
ferred 1o it in ‘his House. I was
thinking of some line of action in this
matter. At a meeting of the Chief
Ministers I informally placeq before
them some ideas and then, later on,
they met again and what has been
agreed to regarding this, since this is
of such great interest to the hon. Mem-
bers I would like to state it precisely.
It says:

“A note on enquiries into com-
plaints ‘nvolving persons occupy-
ing high positions in Government
circulated. at an earlier meeting
of Chief Ministers was 'circulated
again and formed the Dbasis of
discussions. The following con-
clusions were reached:”

There were other conclusions which
are interesting but possibly they are
not so much relevant, For example,
it says that various forms of corrupt
practice; should be defined. If, for
example, a member accepts some pre-
sent from a business house it should be

deemed a corrupt vractice. The note
says:
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“There was unanimity regard-
ing applying strict and exact stan-
dards in the matter of integrity in
the case of Ministers both at the
Centre and the States.”

Shri Ranga: Including Chief Minis~
ters also?

Shri Nanda: There are about 10 to
12 lines to be read:

“If it appears that a complaint
against a Minister in the Central
Government calls for further en-
quiry the Union Home Minister
should take it up and with the
help of such information as he
may be able to obtain through the
sources available to him satisfy
himself and the Prime Minister
whether a prima facie case exists.”

“If it is foundq that there is a
prima facie case, the Minister
concerned will normally be asked
to step down.”

Shr Nath Pai: That is not satis-
factory. The Home Minister is of the
same Party. That vitiates the whole
thing. .

Shri Nanda: In certain
itself will suffice.

cases this:

Shri Hari Vishnu Kamath: This
wil] defeat the very purpose.

Shri Nanda: “If the nature of the
case calls for further action, it may be
taken in accordance with the ecir-
cumstances of the case to a suitable
agency.”

Suitable agency means a commission
of inquiry or something of that kind.
There is a provision for that. Then,
further:

“There would be cases in which
it would be necessary to institute
a regular inquiry in some f~rm or
the other. The Chief Minister of
a State has the responsibility in
respect of the Ministers of his:
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State corresponding to the res-
ponsibility of the Union Home
Minister and the Prime Minister
in respect of the Ministers of the
Central Government. If the mat-
ter concerns the Chief ' Minister
himself, or in any special case, the
procedure applicable to the Cen-
tral Ministers may be followed.”

“This is a step taken in g direction so
‘that when things are arising here and
there, there is now a modus operandi
which is going to be adopted for this
‘purpose.

Shri A, P. Sharma (Buxar): What
about the legislators including the
‘Members of Parliament?

Shri Nanda: Now, I shall come to
certain other matters. In spite of the
fact that we had a full day’s discussion
about the communal troubles in East
‘Pakistan and West Bengal, many
Members spoke about the matter and
it is natural. They cannot put it away
from their minds—we cannot do that.
Although I dealt with various mat-
ters at a fair length on that day, I
would like to take advantage of this
opportunity and stress one or two
points. There is complete unanimity
here that whatever provocation there
may be, we shall in this country main-
tain complete communal harmony and
peace; we will curb and put down
strongly any sign of communal trouble,
any eruption of the communal poison.
“We value our secular principles and
traditions—this has its implications
and this is very important. We can-
not take any risk; therefore, we can-
not allow those people who are expos-
ing the community to such risks to
have a free hand. And what are
those elements? There are indivi-
duals, may be small groups, may be
large groups, in both Hindus and Mus-
lims. I know them from the reports
that T am getting and the way they
behave, what they talk, creates an in-
flammatory 4tmosphere.  Therefore,
we must see that those who have any
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authority in one community or an-
other are discouraged and, at any rate,
the Government will have to do
something about those things. We
know who they are and, therefore, I
say, this warning should be heeded. If
he is a Muslim, he may be an agent
provocateur, whatever it is, but he
does harm and..... .

Shri U, M. Trivedi: Wherever they
may be.

Shri Nanda; I will come to the
other thing which has been urged
here on one side that enough was not
being said about it: what the Mus-
lims had undergone and on the other
side, it was said, the Muslims took
offensive, initiated and crealed that
trouble. Both these things are wrong.
In my own statement, I dealt at
length with whatever the Muslim
population was subjected to, what
they had to undergo, their sufferings,
arson, the lootings, they having been
pushed out of their houses and all
that. All that I described in my
own gtatement. Therefore, it is not
as if we are not quite conscious of
their hardships. After all, what did
we do in Calcutta and West Bengal
except this, namely to see that they
were saved from the consequences of
the spread of communal hatred in
that area?

Now, as regards the other thing,
about Muslims having been the ag-
gressors, in the course of the trouble
in Calcutta, it did appear that in cer-
tain places the Muslims fought back
and also in some places they had play-
ed an aggressive part. But, on the
whole, so far as the beginning of it
is concerned, it was not the Muslims.
except that there may have been
some Pakistani povocateurs at work;
but the Muslims of the area did not
do that. It arose because of the hap-
penings in East Pakistan, the large-
scale carnage there, and the stories
which came from there affected the
minds of the people.
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Now, the other element whicn has
to be taken into consideration is the
press. The press on the whole has

conducted itself admirably well. But
I am hearing reports, and the Chief
Minister of West Bengal has been

telephoning to me and writing to me
that recently some of the newspapers
there are writing things which might
provoke trouble, and it is not good.
He is trying to persuade them. We
must try and exercise persuasion as
much as possible. After all, if some
lurig stories are published there with
headlineg of that kind, who benefits?
If some trouble arises as a result of
that and at the cost of the community
here, with all the things that follow
in its wake, then what will happen?
It any body keeps that in mind, then
he would not indulge in such kind of
writing.

Shri U. M. Trivedi: You can get
them published in the foreign press,
so that the world may know about it.

Shri Nanda: Now, I come to the
question of the refugees from East
Pakistan. A question has been asked
whether we are doing for them all
that is necessary. I shall not give
any details about in now. I have al-
ready mentioned that the Chief Minis-
ters who met me have offered land,
and they have offereq to sce that a
large number of families, in fact, as
many as they can immediately arrange
for, will be accommodated there.

So far as migration certificates and
migration facilities are concerned, I
think there is some kind of a wrong
impression that there has been some
obstruction. I would submit that we
are trying to provide facilities as
much as possible and we are also
improving those facilities and stren-
gthening the arrangements.

Shri Hari Vishnu Kamath: Have
any efforts been made or are being
made to make Pakistan behave?

Shri Nanda: I think that some
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hon. Members of the House joined to-
gether and issued an appeal also.

Shri Hari Vishnu Kamath; what do
Government propose to do?

Shri Nanda: Government naturaily
will do all that can be done.

Shri U. M. Trivedi: There nas been
no reply to the question. What sieps
have been taken to see that Pakistan
does not behave in the manner it
did?

Shri Nanda: Whatever we may have
done or we may not have done, no
suggestion has come forward from
anybody who has spoken in the House,
which can be considered as worth en-
tertaining no suggestion has come sug-
gesting anything beyond what is being
done. Here, I might say one thing.
and that is that if we do our part pro-

. perly, if not today, at least tomorrow,

it is going to have effect, and it is
going to work to our advantage.

Shri Tyagi: Is enough vigilance ex-
ercised by the Armed Forces? ¥or,
I have a hunch that Pakistan is soon
going to attack us on our borders.

Shri Nanda: My hon. collcague the
Defence Minister is sitting here and
he will look after that.

Shri Hari Vishnu Kamath: The
Prime Minister had referred to other

methods. What are those other
methods?
Shri Bade: Yesterday, an hon.

Member had pointed out that for the
last two or three days, migration cer-
tificates were not being issued. Is it
a fact that Government are not giving
migration certificates? He pointed
this out yesterday and attacked Gov-
ernment for not issuing migration cer-
tificates.

Shri Nanda: Since this question has
been raised, I shall give a little more
precise information. Brom January
27th to February 13th, over 2800
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migration certificates covering over
12,300 persons have been issued, Ap-
plication formg ang forms for the issue
of migration certificates are available

in adequate number in the office of,

our Deputy High Commissioner. More
forms are being sent. The staff in the
office has been adequately strengthened
with four more officers for interview-
ing the migrants and a complement of
typists. Since hon. Member wanted
more information, I have given this.
There are more details of it, and more
will be done. Whatever more is
necessary will be done, and we do
realise our responsibilities.

Shri H, P, Chatterjee (Nabadwip):
Will migration certificates be sent by
post to people who want them?

Shri Nanda: The point is, post ecor
no post, migration certificates or no
migration certificates, people are
crossing the border,
stopping them. Many
have come without
migration certificates.

mcie  people
any kind of

Shri H. P, Chatterjee: Will you
protect them from the obstruc- -
tion that the Pakistan goondas put

in their way when they are crossiiag
the border to our side?

Shri Nanda: In view of the inter-
vention of my hon. colleague, Shri
Shastri, this morning, I need not
touch on the question of Xashmir.
He has given enough information
about it. But one thing must be
very obvious. That is about these
questions which are raised about
integration. Integration in the poli-
tical sense is there. There will be no
question about jt, that same more in-
tegration has to be done. It is there
complete. It is only in respect of
the other special matters, of a cer-
tain relationship between the Centre
and State, that there are certain
differentiations which should very
soon be abolished, because it appears
now that thé people of the State
also want to go ahead in this manner.

and nobody is-
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There cannot be any big question
about it.

Shri D. N. Tiwary (Gopalganj):
One thing must be made clear.
Charges have been levelled in this
House that Government iz doing
nothing for the recovery of the idols
stolen from a temple in Jammu.
This was levelled by Shri Prakash
Vir Shastri.

Shri Ranga: What about the release
of Sheikh Abdullah?

Shri Nanda: The very best arrange-
ments have been made for the re-
covery of the idols. If any further
assistance is required by the State in
this connection, certainly we will give
them that for that purpose now.

Shri Sham Lal Saraf (Jammu and
Kashmir): Now that has been done.

Shrimati Jyotsna Chanda (Cachar):
What has been done to recover the
abducted and kidnapped women of
Hindu minority in East Pakistan?

Shri Nanda: Questions were raised
about the emergency and it was said
that the proclamation should be with-
drawn....

Shrimati Jyotsna Chanda: My ques-
tion has not been answered.

Shri Nanda: .... It may take some
time to deal with this matter. But I
can briefly say that it is a very wrong
thing to urge. Hon. Members may
tell the Government that it is not
doing its part properly in relation to
the emergency. That is one thing. But
to say that there is no emergencv and,
therefore, the emergenly proclamation
should be lifted is a very wrong ap-
proach. The emergency is there much
more today; the threat to the whole
country is not less serious than it was
ever before.

Shri Hari Vishnu Kamath: You are
not conscious of it.

Shri Nanda: Let us become
scious of it. You, I, all of us, should
become conscious of it. Suppose we
withdraw the emergency. What hap-

con-
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pens . People will think there is no
emergency, whereas the threat today
is in a worse form.

Shri Nath Pai: No, no, thatis not it.

Shri Hari Vishnu Kamath: Govern-
ment thinks there is no emergency.

Mr. Speaker: There have been too
many interruptions.

Shri Nath Pai: This is a point on
which there should not be any mis-
understanding. Shri Nanda should be
fair enough to accept that a willing

Parliament and a willing
country gave all the powers
to Governmant under the
emergency. The people are fully con-

scious of it. But the Government of
India and the persons adorming the
Treasury Benches are not conscious of
it. They have made a mockery of the
emergency.

Shri Rarta: You kindly release us,
Sir, from the pledge that we gave to
you, which is not being honoured by
the Government,

Shri Nath Pai: What has the Gov-
ernment done? Has it done one-tenth
of what it had to do?

Shri Hari Vishnu Kamath: You Sir,
played such a vital role on that
occusion. We all stood up, at your
instance, and with acclamation we
passed it

Mr. Speaker: Now I would appeal to
hon. Members.at least to allow him to
conclude.

Shri Nanda: I would not like very
much more to tax the patience of hon.
Members. There are other things also
which I would like to refer to, but
shall not do so now, considering the
time I have already taken; also these
other things can be dealt with in other
ways.

One thing I would finally refer to.
The hon. Member there said that we
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have not been able to solve any pro-
blem during this period. Well it may
be so. Considering th: conditions in
which we started and the whole world
situation I ask which country has
solved the problems with which it
started in 1947? The solution of our
problems is related to world questions,
that is an obvious thing. Let not this
nation underrate its achievements It
has get much to account for in the
way of shortfalls and shortcom’ngs,
but it has achievements to its credit,
let us not be littfe or make light of
them.

One thing that I would like to urge
finally is this. We have these pro-
blems, we have these enormous diffi-
culties which we are facing. There-
fore the call is on all o° us to stand
together, and have a unified approach
towards the solution of our problems.
Let us not create difficulties in the
way of the nation. If there are some
people who start an agitation to have
a general strike in the country we
will have less production and higher
prices. Who is going to be helped by
that? Therefore these things should
not be allowed.

Shri Hari Vishnu Kamath: Under
the Constitution, agitation is a demo-
cratic right.
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Shri Nanda: 1 thank the House and
yourself, and the Vice President for
his Address.

Shri Tragi: Before you put the
auestion, may I ask the Defence
Minister to let the House know what

happened to that plane yesterday?
That is very important. Has it been
traced. He can also answer if

enough vigilance is being exercised on
the border.

Shri Nanda: May I seek your in-
dulgence in regard to one thing? I
have to reply to the debate in the
Rajya Sabha tomorrow morning, You
have given a direction that I should
appear here after Question Hour to-
morrow, I am in a dilemma. I am
required to be present here and also
there. I do not know how to solve it.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 think it may be taken up in the
afternoon,

Mr. Speaker: The Home Minister
expresses his inability to be here at
12 O’ Clock, after the Question Hour,
because he has to reply to the debate
in the Rajya Sabha. He says that
some time might be fixed in the after-
noon.

Shri Hari Vicshnu Kamath: May I
suggest 4 O’ Clock?

Shri Nath Pai: In case you admit
the motion, it will be difficult.

Mr, Svneaker: That would be seen.
It is said that at 4.30 the Minister will
be with us.

Shri Tyagi: The Defence Minister
wanted to make a statement. He is
ready, It is about that missing plane.

Mr. Speaker: Certainly I will ask
him. He will give the information,
but let me first finish this.

Shri Nath Pai: Only one question
we must ask, if you will permit.

Mr. Speaker: I shall first put
Amendment Nos. 1 and 2 to the House.
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The amendments were put and
negatived.
Mr. Speaker: I shall put amend-

ment No. 3 to the vote of the House.

The amendment was put and negativ-
ed.

Mr. Speaker: 1 shall now put
amendment No. 6 to the vote of the
House.

The question is:

That at the end of the motion, the
following be added, namely: —

“but regret—

(a) the absence of a reference to
specific measures to amelio-
rate the lot of agriculturists

and provide incentives for
increased  agricultura] pro-
duct’on;

(b) that the Address does not, in
its reference to developments
in Africa, contain a single
word of sympathy or support
to the people of Indian origin
in Zanzibar and other count-
ries of East Africa in regard
to racial discrimination prac-
tised against them and to at-
tacks on their lives, properties
and employment;

(c

-~

that, in its reference to recent
developments in Kashmir,
there is no indication of an
awareness of the breakdown
of law and order, no announ-
cement of the release of
Sheikh Abdullah and other
political detenues and no ex-
pression of a readiness to ins-
titute a judicial inquiry into
the recent unfortunate hap-
penings in Kashmir;

(d) the absence of an announce-
ment of the withdrawal of the
Seventeenth Constitution
Amendment Bill pending be-
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fore Parliament and the addi-
tional threat to introduce yet
another Bill to amend the
the Constitution for the eigh-
teenth time so as to further
restrict  the  Fundamental
Rights of the citizens;

refer to any
measures for the amelioration
of the conditions of Schedul-
ed Castes and Tribes and
backward classes;

(f) the failure to take note of in-

security of life and person in

Punjab and to suggest mea-
sures for restoring confi-
dence;

(g) that the Address fails to men-

tion the need to immediately
revoke the declaration of the
State of Emergency, to repeal

(h)

(i)

Division No. 6]
Kapur Singh, Shri

Akkamma Devi, Shrimati
Alagesan, Shri
Alva, Shri A. S.
Alva, Shri Joachim
Ancy, Dr. M. S.
>zad, Shri Bhagwat
Balkrishnan, Shr
Barkataki, Shrimati Renuka
Barman, Shri P. C.
Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri
Bhagat, Shri B. R.
Bhagavati, Shri
Brij Raj Singh, Shri
Chanda, S imatj Jyotsna
Chan dnbl:nn Singh, $hri
Chandrasekhar, Shrimati
Chaudhuri, Shri D. §.
Chavan, Shri D. R.
Chavan, Shri Y. B.
Chuni Lal, Shri

AYES

Ranga, Shri

NOES

Das, Shri B. K.
Dasappa, Shri

Deo Bhanj, Shri P. G.
Dey, Shri §. K.

Dighe, Shri

Dinesh Singh, Shri
Dubey, Shri R. G.
Ganapati Ram, Shri
Ghosh, Shri N. R.
Gupta, Shri Badshah
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Himatsingka, Shri
Jadhav, Shri Julshidas
Jena, Shri .
Jyotishi, Shri J. P.
Khadilkar, Shri

Khana, Shri Mehr Chand

Krishnamachari, Shri T. T.

Lakhan Das, Shri
Lalit Sen, Shri
Laskar, Shri N. R.
Malaichami, Shri
Manaen, Shri
Maniy angadan, Shri
Masuriya Din, Shri
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the Defence of India Act and
to restore the fundamental
rights of citizens suppressed
under the provisions of that
Act;

that the picture of economic
progress and achievement
painted in the Address does
not reflect the harsh realities
of the country’s economic
plight and the distress and
hardship caused to the people
by the wrong policies of the
Government; and

that the Address fails to dis-
close any policy or strategy
designed to recover our lost
territory from Chinese com-
munist occupation” (6)

The Lok Sabha divided: Ayes 3; Noes:

110

[17.36 hrs,
Swamy, Shri Sivamurtty

Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra ShriBidudhendra
Misra, Shri Shyam Dhar
Mohanty, Shri G.

More, Shri K. L.

More, Shri S. S.
Mukherjee, Shrimati Sharda
Murthy, Shri B. S.
Muthiah, Shri

Naidu, Shri V. G.
Nanda, Shri

Naiskar ShriP. S,
Nayar, Dr. Sushila
Niranjan Lal, Shri
Paliwal, Shri

Pandey, Shri R. S.
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patil, Shri S. B. o
Prabhakar, Shri Naval
Pratap Singh, Shri
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Raghunath Singh, Shri
Raghuramaiah, Shri
Raj Bahadur, Shri
Ram Swarup, Shri
Ramaswamy, Shri S. V.
Rane, Shri
Ranga Rao, Shri 4
R0, Shrj Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Reddi, Dr. B. Gopala
Sadhu Ram. Shri
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Saraf, Shri Sham Lal
Sharma, Shri A. P.
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Siddananjappa, Shri
Singha, Shri G. K.
Subbaraman, Shri C.
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Swaran Singh, Shri
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Thomas, Shri A. M.
Tiwary, Shri R. S.
Tyasgi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M.B.

Varma, Shri Ravindra
Verma, Shri K. K.
Virbhadra Singh, Shri

Samanta, Shri S, C. ‘Thimmaiah, Shri

The motion
Amendment Nos. 7, 8 and 9 were then
put and negatived.
Mr. Speaker: We then come to
amendment No. 10.
The question is:

That at the end of the motion, the
following to be added, namely: —

“but regret—

(a) that (i) the assurance given
to the Hindus of East Pakis-
tan at the time of partition
that the Gove:nment of India
will not remain indifferent to
to the protection of their
life, property and dignity has
not been reiterated; (ii) no
mention has been made of
the steps that are essential to
force Pakistan Government to
do justice to the minorities in
that country; (iii) the decisi-
sion to ensure the safe transit
of Hindus from East Pakistan
and their rehabilitation in
India has not been expressed;
and (iv) there is no mention
of the fact that Government
propose to raise tbis issue be-
fore the United Nations or the
In‘ernational Court of Justice
in o-der to mobilise world
opinion against the inhuman
atrocities perpetra‘cd on the
Hindus in East Pakistan;

(b) that the determination to
libe~ate one-third of the Pak
occupied Kashmir bhas not
been reiterated;

<(c) that (i) a declaration has not
been made for imposing the

Wadiws, Shri

was nagatived.

President’s Rule in Kashmir
by accepting the demand to
this effect of the people of
Jammu and Kashmir for in-
tervention by the Central
Government after the Haza-
ratbal incident; and (ii) noth-
ing has been said about the
appointment of a specia] Par-
liamentary =~ Cemmittee  to
probe into the expenditure of
huge amounts given in the
form of grants and loans by
the Centre tc Jammu and
Kashmir State;

(d) that (i) no declaration has

been made by the Govern-
ment of India to Ifree itself
from the obligaticns of the
Colombo pronosale even after
their rejection in toto by
China; and (ii) no declaration
has been made regarding the
decision not to carry on nego-
tiations so long China does
not withdraw its armies from
Ladakh and #also regarding
sending Indian troops upte
Macmahon line;

(e) that (i) there is no mention

of wide-spread damage caused
to the rabi crops due to recent
cold wave; it also does not
mention of the <teps to be
taken to offer reliet to the
peasants; (ii) no mention has
been made of the severe eco-
nomic crisis caused dve to the
continued rise in prices and
neither any announcement has
been made about the measu-
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res for affordirg rclief to the clear verdict giver, by the
people of all rategories in the people of Goa for its merger
society affected oy high  pri- with Maharashira State dur-
ces; ing the recent geneial elec-
(f) that no indication has been tions in that territery; and
=tat -
mad.e.to end the state of emer (i) that no announcement has
geney: been made regarding the set-
(g) that no mention has been ting up of a Committee of
made of the scheme to adopt Experts for determining the
stringent measures to check cost of living index through
the activities of fifth columu- scientific method.” (10).
nists in the country; Lok Sabha divi
(h) that no announcement has Nc?;};eloso abha divided: Ayes 6;
been made accepling the .
Division Ne. 7] AYES [17.39 hrs.
Bade, Shri Jena, Shri Trivedi, Shri U M.
Gayatri Devi, Shrimati Rameshwaranand, Shri Utiya, Shri
NOES
Akkamma Devi, Shrimati Khadilkar, Shri Pratap Singh, Shri

Alegesan, Shri

Alva, Shri A. S.

Alva, Shri Joachim
Azad, Shri Bhagwat Jha
Balakrishnan, Shri

Barkataki, Shrimati Renuka

Barman, Shri P.C.
Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri

Bhagat, Shri B. R.
Bhagavati, Shri

Brij Raj Singh, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chandrasekhar, Shrimati
Chaudhuri, Shri D. S.
Chavan, Shri D. R.
Chavan, Shri Y. B.
Chuni Lal, Shri

Das, Shri B. K.

Deo Bhanj, Shri P. G.
Dey, Shri S. K.

Dighe, Shri

Dinesh Singh, Shri
Dubey, ShriR. G.
Ganapati Ram, Shri
Ganga Devi, Shrimati
Ghosh. Shri N. R,
Gupta, Shri Badshah
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Himatsingka, Shri
Jadhav, Shri Tulshidas
Jyotishi, Shri J. P.

Khanna, Shri Mehr Chand
Krishnamachari, Shri T. T.
Lakhan Das, Shri

Lalit Sen, Shri

Laskar, Shri N. R.
Malaichami, Shri

Manaen, Shri
Maniyangadan, Shri
Masuriya Din, Shri

Mehdi, Shri S. A.
Mehrotra, Shri Braj Bibari
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Misra, Shri Shyam Dhar
Mohanty, Shri G.

More, Shri K. L.

More, Shri S. S.
Mukerjee, Shrimati Sharda
Murthy, Shri B. S.
Muthiah, Shri

Naidu, Shri V. G.

Nanda, Shri

Naskar, Shri P. S.

Nayar, Dr. Sushila
Niranjan Lal, Shri
Paliwal, Shri

Pandey, Shri R. S.

Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patil, Shri M. B.
Prabhakar, Shri Naval

The amendment wus negatived,

Raghunath Singh, Shri
Raghuramaiah, Shri
Raj Bahadur, Shri

Ram Swarup, Shri
Ramaswamy, Shri S.V.
Rane, Shri

Rangs Rao, Shri

Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Reddi, Dr. B. Gopala
Sadhu Ram, Shri
Samanta, Shri S. C.
Saraf, Shri Sham Lal
Sharma, Shri A, P.
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri

Singha, Shri G. K.
Sinha, Shri Satya Naraysn
Subbaraman, Shri C.
Subramaniam, Shri C.
Subramanyam, Shri T
Sumat Prasad, Shri
Swaran Singh, Shri
Thimmasiah, Shri
Thomas, Shri A. M.
Tiwary, ShriR. S.
Tyagl, Shri

Upadhyaya, Shri Shive Dutt
Vaishya, Shri M. B,
Varma, Shri Ravindra
Verma, Shri K. K.
Vitbhadra Singh, Shei
Wadiwa, Shri
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Shri Onkar Lal Berwa rose—(Inter-
ruption)

Last time, your ruling
should be

Shri Tyagi:
was that no correction
effected.

Mr. Speaker: Yes; uniess it affects
the results:

Amendment No, 11 was then put and
‘paapbou
Mr. Speaker: 1 now take up the
Motion of Thanks.

The question is:

“That an Address, be presented
to the Vice-President discharging
the functions of the President in
the following terms: —

‘That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Vice-
President discharging the functions
of the President for the Address
which he has been pleased to de-
liver to both  Houses of Parlia-
ment assembled together ¢n  the
10th February, 1964.”

The motion was adopted,

7.39 hrs.

STATEMENT RE: MISSING
AIRCRAFT

IAF

‘The Minister of Defence (Shri Y. B.
Chavan): Mr. Speaker Sir, all the
efforts to locate the missing plane
have not succeeded. Patties both in
the air and from the ground are mak-
ing efforts since yesterday, but unfor-
tunately, they have nci yet been suc-
cessful. Fear was expressed whether
possibly by mistake it strayed in the
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Missing of I. A. F.

Aircraft
Pakistan area, and either crashed or
landed there. They are merely doubts
and feass. But we have asked our
High Commissioner there to make en-
quiries there also,

1654

Shri Joachim Alva (Kanara): May
I make one suggection? Whenever
news of the deatn cf members of the
defence forces is anncunced in this
House, 1 might ratier suggest some-
thing out or the way—since we owe it
all to them because tkey make the
most supreme sacrifice for the coun-
try— (Interruption).

mentioning this today so
(Interruptions).

I am
that

Shri Ranga (Lhitwcor). 1 want to
know whetner in the usual course of
diplomatic enquiries any eftort has
been made by our Defence Ministry
or the Exte:nal Affairs Ministry to
know from the Pakistan Government
whether they have had any informa-
tion at all as to the fate of the plane?”

Mr. Speaker; tie sa.q that we have
instructed our High Conimissioner to

contact the Government of Pakistan
and find that out,
Shri Hlari Vishav Kamath (Hosha-

ngabad): Yesterday, Sir, we got a
wrong impression from the statement
of the hon, Minister, He said that
“their next of kin have been jnformed.
Usually the next of kin are informed
when the worst happens.

Shri Y. B. Chavan: They were in-
formed about the missing of the plane.

1742 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, Feb-
ruary 20, 1964,Phalguna 1, 1885
(Saka).
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